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MR, SPEAKER: It is nearing the
time for lunch break. Do you want to
take up the next item?

SPRI SHYAMNANDAN MISHRA :
Certain  clarifications are in order.
How is it within the administrative
capacity of the Government? Had they
got approval earlier, say, for going up
to 40 per cent and they are now go-
ing up to 37 per cent? He had not
sald enything about it.

WEHE RS - W AT werfch
¢ W9 Tg qF FawT ww E

st wq fod :  worw wEvew,
AW WYX TR FT 0@ I @Y ¥ I ;v
= %) Ao wifawrcd 5w wimwr
W T TG TR F AN I 470
fomy & Qv Afefoeder agt =7
AR—TA 3T qET 9T §F FT qGA-
% F AR g, wfag an aw #
arTFT IR E

Shri Madhu Limaye a.nd. some other

hon. Members then left the Hoause.

—
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1255 hrs.

RESOLUTION RE. INTERIM RE-

PORT OF RAILWAY CONVENTION

COMMITTEE, SUPPLEMENTARY

DEMANDS FOR GRANTS (RAIL-

WAYS), 1973-74 AND STATEMENT

RE. STRIKE BY LOCO RUNNING
STAFF

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): I beg to
meve:

“That this House approves the
recommendations made in paras 66,
70. 71, 75, 76, 77, 78 and 19 con-
tained in the Interim Repert of the
Committee appointed to review the
rate of dividend payable by the
Railway undertaking to General
Revenues as well as other ancillary
matters in connection with the
Railway Finance and General
Finance which was presented to
Parliament on 11th December, 1973,

That his House further directs
that the action taken by Govern-
ment on the other recommenda-
tions made in the Report should be
reported to the Committee.”

Railway Finances were separated
from the General Finances by a
resolution of the then Central Legis-
lature in September, 1924. The
resolution adopted prescribed the
rate of contribution to be made by
the Railway to the General Revenues,
worked out on the basis of the
capital-at-charge of the Railways and
the working results of th- commerecial
lines,

The Railway Convention Commit-
tee, 1949, the first such Committee
to meet after Independence, had a
fresh look at these arrangements and
recommended the concept of a fixed
dividend which the Railways should
pay to the General Finances on the
loan capital invested in the under-
taking as computed annually. The
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relationship between Railway Finance
and General Revenues as spelt out
by the 1949 Committee was reviewed
by successive Railway Convention
Committees set up in 1954, 1960, 1965
and 1971. These initial financial
arrangements have undergone impor-
tant modifications in the light of the
changing circumstances, though the
basic concept that the Railways should
pay a fixedq dividend to General
Revenues still holds.

Following the planned economic
development of the country through
Five Year Plans, the practice has
been to set up Railway Convention
Committees Whose recommendations
regulating the payment of dividend
by the Railways te the General
Revenues etc. coincide with the Five
Year Plans. Such an arrangement
has much to commend itself since it
enables the Railways to assess the
resources that would be available
with them during a particular Five
Year Plan and to regulate their pro-
gramme for development, expansion
and rehabilitation of the railway
system accordingly.

The Railway Convention Com.vmt-
tee, 1971, was set up in August, 1871

and the Committee presented its final .

Teport in April, 1973. The recom-
mendationg of the Committee cover
the Fourth Plan period, 1909—74.
Apart from jssues such as the pay-
ment of dividend by the Railways to
the General Revenues and ancillary
matters, that Committee made obser-
vations on various aspects of railway
working such asg Accounting Matters,
Suburban Services, Commercial &
Allied Matters, etc. Their observa-
tions are under the consideration of
the Railway Ministry.

The Railway Convention Com-
mittee, 1978 was appointed through
a Resolution adopted by this House
on the 7th and 16th May 1973. Their
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recommendations are to cover the Fifth
Plan period. The Committee are
earnestly at work and have already
held 4 sittings. Pending detailed con-
sideration in depth of the various
issues before them the Committee
have presented an Interim  Report
Apart from containing some observa-
tions about certain aspects of railway
working, the Interim Report lays
down the formula for the payment of
dividend to ‘General Revenues, the
quantum of money to be contributed
to the Depreciation Reserve Fund and
other allied matters coneerning the
year 1974-75. The Committee have
recommended that the arrangements
proposed by the Railway Convention
Committee, 1971 for the ,qu_inqennium
1969—T4. may continue for the year
197475, til they have ‘examined all
the relevant issues in detail and com®
to firm recommendations. Under the
present arrangements - the Railways
are paying dividend at the rate of 8.5
per cent (including 1 per cent repre-
senting payment fo the Sfates in leu
of Passenger Fares Tax) on the upl-

tal invested up to §1-3-1964 and
per cent on “the capital Invested after‘.
'31-3-1064, subject. to, pertaln conces-
gions. For the Rallway Budget for
1974-75 due to be presented to the
Parlament during the setsulng Feb-
ruary Session, it would be necessary
to take into account the recommenda-
tions made by the Committee in their
Interim Report. 3

In this context I would like to brief-
ly touch upon the comment of the
Committee that freight traffic estima-
tions by the Railways have not fully
materialised with the result that some
of the investments have not ylelded
the desired return. While the Com-
mittee will no doubt examine the mat-
ter in detafl, as indicated by them
in their Interim Report I can only say
that planning for the economic deve-
lopment of the country is an integrat-
ed process embracing the activities of
all the sectors of the economy. The
targets of development in the various
sectors are determined by the Planning
Commission in consultation with the
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various Ministries. At least since the
.commencement of the Fourth Five
Year Plan, the Railways do put forth
their point of view in fixing the tar-
gets for freight traffic, and also ap-
praise the plan periodically. For exa-
‘mple, when the growth of traffic dur-
ing the first two years of the Fourth
Plan was sluggish, it was at the im-
tiative of the Railways that the freight
trafic target was sealed down from
265 million tonnes to 240.5 million ton-
nes. However, once a particular tar-
get is projected the Railways must
provide the necessary infrastructure.
No doubt we should all benefit from
past experience; the Railways have to
move cautiously but with a sense of
optimism. There may be situations in
which we are helpless; a decline or
non-materialisation of trafic takes
place for unforeseeable reasons. How-
ever, I cap assure the House that
necessary prudence will be exercised
by the Railways in making investment
decisions.

With these words I commend the

Resolution for the consideration of the
House.

MR. SPEAKER: Resolution moved:

“That this House approves the re-
commendations made in paras 60, 70,
71, 75, T8, T7, 78 and 79 contained
in the Interim Report of the Com-
mittee appointed to review the rate
of dividend payable by the Railway
undertaking to General Revenues as
well as other ancillary matters in
connection with the Railway Finance
and General Finance whicn was
presented to Parliament on 11th
December, 1973.

That this House further directs
that the action taken by Govern-
ment on the other recommendations

made in the Report should be re-
ported to the Committee.”

MR. SPEAKER: We will take up
this later on, after the lunch hour.
‘The Business Advisory Committee has
allotted two hours. Now that the op-
position members are not here, we will

UVomm,, D.S.G. (Rlys.) & St. re. Strike

by Loco Staff
have to give a little more margin. I
think we can fix it at 2-1/2 hours.
They can also discuss the loco run-
ning staff strike.

SHRI L. N. MISHRA: They can dis-
cuss anything because the supplemen-
tary demands are coming.

MR. SPEAKER: Yes, both the dis-

cu.ssions can be taken up together. The
Minister can move them.

MR. SPEAKER: We will now take

up Supplementary Demands for Grants
(Railways) for 173-74.

DEMAND No. 1—RAILWAY Boamp
MR. SPEAKER: Motion moved:

“That a Supplementary sum pot
exceeding Rs. 2,44,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the:
31st day of March, 1974 in respect of
Railway Board’”

DEMAND No. 2__MISCELLANEOUS
EXPENDITURE

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 4,92,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1974, in respect of
Miscellaneous Expenditure’.”

DEMAND NO. 4—WORKING EXPENSES—
ADMINISTRATION

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 8,08,51,000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending the
31st day of March, 1974, in respect
of ‘Working Expenses—Administra-
tion".”
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DemAND No. 5—WORKING EXPENSES—
REPAIRS AND MAINTENANCE

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 8,77,54,000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending the
31st day of March, 1974, in respect
of ‘Working Expenses—Repairs and
Maintenance’.”

DeMaNp No. 6—WORKING EXPENSES—
OPERATING STAFF

MR. SPEAKER: Motion moved:

“That a Suplementary sum not
exceeding Rs. 7,80,35,000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending the
81ist day of March, 1974, in respect
of “Working Expenses”—Operating
Staff’.”
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DEMAND NoO. 9—WORKING EXPENSES—

MISCELLANEOUS EXPENSES
MR. SPEAKER: Motion moved:

“That a Supplementary sum not.
exceeding Rs. 11,24,000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending the-
31st day of March, 1974, in respect.
of ‘Working Expenses—“Miscella-
neous Expenses’.*

DeManD No. 10—WORKING EXPENSES—

STAFF WELFARE
MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 94,02,000 be granted
to the President to defray the char-
ges which will: come in course of
payment during the year ending the
31st day of March, 1974, in respect
;;t ‘W:orkiug Expenses—Staf Wel-
are’.”

DEMAND No. 14—CONSTRUCTION OF

DemaNp No. 7—WORKING EXPENSRS— 0o "0 o0 capimar anD Dupazcra-

OperaTION (FUEL)
MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 5,05,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1974, in respect of
‘Working Expenses’—Operation

(Fuely.”

DEMAND NoO. 8—WORKING EXpENSES—
OPERATION OTHER THAN STAFF AND FUEL

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 27,96,000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending the
31st day of March, 1874, in respect
of ‘Working ERpenses—“Operation
other than staff and Fuel’

TION RESERVE FUND

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 12,00,000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending the
31st day of March, 1974, in respect
of ‘Conmstruction of New lines—
Capital and Depreciation “Reserve
Fund’? -

DeEmaND No. 15—OPEN LINE WORKS—
CApITAL, DEpDRECIATION REserve Funp

AND DEVELOPMENT FUND

MR. SPEAKER: Motion moved:

“That a Supplementary sum not
exceeding Rs. 3,000 be granted te
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1974, in respect
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of ‘Open Line Works—Capital, De-
preciation Reserve Fund and Deve-
lopment Fund’.”

The Resolution, the Supplementary
Demands for Grants and the loco
strike will be discussed together.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): There is a half an hour
discussion at 5.30 p.m. This discussion
can go on till that time.

MR. SPEAKER: Yes, we will con-
clude this by 5.30 p.m. When will the
Minister make the statement omn the
strike?

SHRI L. N. MISHRA: Any time you
like.

MR. SPEAKER: I think you better
read the statement after listening to
all the speeches. That is the normal
procedure.

SHRI K. RAGHU RAMIAH: The
Minister may be called at 5 O’Clock

MR. SPEAKER: I hope s0. He may
be called at 5§ O'Clock. But some-
times it is not within your power.

Now, we adjourn for Lunch to re-
assemble at 2 O°'Clock.
18305 hrs. ..

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

SHRI S. M. BANERJEE (Kanpur):
Sir, I have a brief submission to make.

I think, Sir, you are aware that in
Delhi itself nearly 8000 workers of the

Cowmum., D.S.G. (Rlys.) &
St. re. Stﬂke by Ldco Staff
Delhi Cloth Mills have been on a stay-
in strike since the 4th December. At
the intervention of the Labour Min-
ister, a general strike was averted.
The DCM management, viz.,, Messrs
Bharat Ram and Charat Ram are vic-
timising the workers. I want that the
Labour Minister should make a state-
ment,

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): On the 12th I have
already requested the Labour Minis-
ter to make a statement.

SHRI S. M. BANERJEE: Otherwise,.
there is going to be a general strike
by the workers,
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MR. DEPUTY-SPEAKER; The Chair
‘has ng quarredq with you anywhere:
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"14.10 hrs.

"RESOLUTION RE: INTERIM REPORT
OF RAILWAY CONVENTION
COMMITTEE, SUPPLEMENT-
ARY DEMANDS FOR GRANTS
(RAILWAYS) 1973-74, STATE-

MR. DEPUTY SPEAKER: Order,
please. Please allow me to regulate
-the proceedings of the House. ...\ n-
terruptions) Will -the Members kindly
‘listen to what I am going to say re-
garding the business in front of us.
‘Let us get down -to -the ‘business omn
*hand.
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MR. DEPUTY SPEAKER: Order,
please.

Earlier, the House has decided to
discuss the resolution of Shri Mishra
relating to certain recommendations of
the Railway Convention Committee and
the Supplementary Demands for this
year together. According to the time
allotment of the Business Advisory
Committee, Noriginally two hours were
allotted for the Resolution anq two
hours for the Supplementary Demands,
Then the House also decideq that
during the discussion references may
also be made to the situation created
by the Locomen going on strike and
the ultimatum that they would escalate
and widen the strike. This is a hotch-
potch of a discussion. (Interruptions)
Wil you kindly listen? I normally
make it a point not to speak non-
senge. Kindly listen. (Interruptions)
I am saying about myself. So kindly
listen to me on what I am going to say.
This is a hotch-potch of a discussion
where relevance has no meaning! I
cannot tell a Member that you are not
confining to this you are not confining
to that. It is open to everybody. But
even 50, we are hard pressed for time,
and a decision was made earlier that
instead of four hours, we may cut it
down by half an hour.

SHRI RAMAVTAR  SHASTRI
(Patna): My suggestion was to in-
crease time,

MR. DEPUTY SPEAKER: It was a
suggestion made. Why don't you
understand it? A suggestion was made
to that effect, so that we may be able
to take up the Half-an-hour discussion
at 5-30. This is the difficulty/which I
am faced. I request Members to keep
in mind that in respect of the Supple-
mentary Demands only Rs. 22 crores
are involved, out of which about Rs. 21
crores is for increased dearness allow-
ance and Rs. 12 lakhs or 10 are for
some urgent works. Nothing more
is said about other aspects of the
Railways. Keeping this in mind you
may kindly offer your remarks. Shri
Biren Dutta.
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): 'There is one clairfica-
tion required. Now the question is
this. There are two alternatives open
before us. Otherwise, the Railway
Minister will have to reply day after
tomorrow. Now if you begin now, it
will end round about by 6 o’clock.

There is one Half-an-hour discussion

at 5-30. There are two ways open, un-
less you want the Railway Minister to
reply day after tomorrow. Either we
agree to take up the Half-an-hour dis-
cussion at 6 o'clock or we cut down
this at 5-30. That is, at 5 ¢’clock the
Minister will be called and at 5-30 this
discussion will be over, and we take
up the Half-an-hour discussion. We
may take up whatever course the
House decides in the matter.

SHRI B. V. NAIK (Kanara): We
may take up the Half-an-hour discus-
sion' at 6 o’clock.

SHRI N. K. P. SALVE (Betul): We
may take up the Half-an-hour discus-
sion at 6.0’ clock.

SHRI S. M. BANERJEE (Kahpur):
The Speaker said that the Minister
may make a statement.

MR. DEPUTY SPEAKER: [ heard
the Minister saying that he was pre-
pared to make a statement at 2 o’clock
before the discussion so that ‘Members
might make reference to those things,
but I also heard what was being said,
that he might as well make a state-
ment at the time of the reply.

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): That is cor-
rect. (Interruptions).

MR. DEPUTY SPEAKER: It is in
your own interest if you listen to me.
If the Minister replies day after to-
morrow then I think the statement be-
comes irrelevant, I don’t know. Can
you throw light on that?..

“Comin,, D.S.G. (Rlys.) &
St. re. Stnke by Loco Staff

SHRI L. N. MISHRA: I would
prefer to make a statement towards.
theclosemthediscumn.

MR DEPUTY SPEAKER: Let us:
hear from. the hon. Minister what he.
wants to.say.

SHRI K. RAGHU RAMAIAH Sir;.
before. the hon. Speaker left the
Chair—if my recollection is correct—
he did say that the Railway Minister
will make a statement at the end of:
the discugsion.

SHRI RAMAVTAR SHASTRI: No-
no.

SHRI KRISHNA CHANDRA HAL--
DER:What he said was untrue.

SHRI K. RAGHU RAMAIAH: Let
us refer to .the records. (Interrup--
tions).

SHRI RAMAVTAR SHASTRI: The
hon. Minister for Parliamentary Af-

fair is deliberately misleading the:
House.
ME. DEPUTY-SPEAKER: Mr.

Shastri, whatever is on records is on
the record. But, what I am saying
is that I have a feeling that the Minis--
ter may not be able to reply today.
Whatever you may say here, on this
emotional question, a very wide scope-
will be covered. I have my continu-
ing fears that youy may not be able to
reply despite our best efforts, you may
not be able to reply today. If you are
not able to reply to-day and, if as
the hon. Minister for Parliamentary
Affairs has said, your reply may be
made only day after tomorrow or the
day after that, then your statement o
the locomen’s strike loses all rele-
vancy and meaning. That is all what.
I am trying to pointl out to you.

SHRI K. RAGHU RAMAIAH: I did
not say that his reply should be day
after tomorrow. I might re-capitulate
what I said. There are two courses.
open—one is his reply to-day either
after we finish with the debate at six,
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that is, after half-an-hour discussion,
or we shall cut down this discussion
from 4. hours to 31/2 hours so that
the railway minister’s reply may be
at 5-30 and then we may take up
half-an-hour discussion. Of course I
did not say that the Minister must

reply day after tomorrow. (Interrup-
tions).
MR. DEPUTY-SPEAKER: Mr.

Pandey, will you kindly cooperate? 1
think there may be a vig media. If
the Minister is able to reply to-day,
‘well and good if he is not able to
rTeply today, at least he can make his
statement towards the end of the
Jlocomen’s strikes statement.

SHRI S. M. BANERJEE: Just a
minute, Sir. I can assure you (Inter-
ruptions). We want to get the infor-
mation about the locomen’s strike. Let
the hon. Minister concentrate on this.
1 have requested him to make a
statement. If he makes a statement
now. the chances of further excalation
-of strike will firstly be removed. We,
all of us including you alt are patrio-
tic people and the strike should come
“to an end. Let the Government make
a statement.

MR. DEPUTY-SPEAKER: You have
made your point.

SHRI RAMAVTAR SHASTRI: He
.should stick to his earlier commitment

SHRI K. RAGHU RAMAIAH: This
is a composite proposition that the
"Railway Minister should make a state-
ment on the locomen’s strike now and
if we conclude the whole debate to-
day at 6 O’clock, we take up half-an-
hour’s discussion later.

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): Mr. Deputy-
Speaker, Sir, it is with profound sor-
row and anguish that I am making

~this statement.
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Before I go into the statement, I
would like to impress that the assu-
rance given at the time of the August
strike has been fulfilled. Even at the
time of calling off the strike, every
assurance that has been given has
been fulfilled both in letter and in
spirit. If any individual case is left out,
I am prepared to go into the case my-
self. I am all for a cordial atmosphere
among locomen. There is not one
assurance which has not been fulfilled.
It there is any left out due to human
error or anything of that kind, I am
prepared to take yp that case myself,
look into it and give a decision within
twenty-four hours. Now, I come to
my statement. A section of the loco
running staff of the Western Railway
have been agitating and absenting
themselves from November 26, 1973,
Their only demand appears to be that
the Loco Running Staff Association
should have the right to negotiate. I
have made it clear in the Parliament
a number of times that categorical
groups cannot be given recognition.
Large number of the absenting staff
have already come back to duty and
the remainder are also trickling in. It
is under these conditions that a sec-
tion of the loco running staff of the
Northern Railway, in Delhi ang its
surrounding areas, Lucknow, Kanpur
and Tundla have gone a lightening
strike from December 15, 1975. At
Delhi main, most of the evening com-
muter traffic had been cleared and only
a residual of 500—600 commuters re-
mained. The police arrived promptly
on the scene, their first task being to
control the commuters as soon as the
service was provided for their onward
passage. Within four hours the obs-
tructing engines have been removed
and most of the evening long-distance
incoming and out-going services were
running, though very late, with the
exception of two metre gauge mail
trains, Jodhpur, Bikaner and on Ahme-
dabad side. Thereafter there were
no more incidents of fire dropping
throughout 15th night or on 16th but
the shunting staff absented themselves
from their duty in substantial number.
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All services were, however, rumning
during the day, though delayed. The
object evidently is to support the
‘Western Railway striking staff as
‘there has been no provocation what-
;soever on the part of the Northern
Railway Administration.

In this connection, it has to be men-
‘tioneq that all the assurances given
‘to the locomen after the August strike
‘have been implemented, as explained
further. I shall now mention the va-
.rious assurances given and the present
stage of implementation of each of
‘these assurances.

(a) All those who were arrested
in connection with the May—
.August agitations have been
‘released, as promised. Fur-
‘thermore all State Govern-
‘ments have been requested to
-withdraw charge-sheets fram-
«ed in connection with offences
‘not involving sabotage, vio-
\lence or damage to Railway
‘property committed during
‘these agitations.

#(b) ATl those released have been
taken back to duty, as pro-
milged.

((c) Penal proceedings of rever-
sions, suspengions and remo-
valg ariging out of the May
and August 1973, strikes have
been cancelled.

'{d) Breaks in service arising out
of the May—July agitations
have been condoned, as pro-
mised.

«(¢) Again, as promised periods of
absence arising out of the
August 1973 agitation have
been adjusted against leave
- earneq leave to be earned.

«f) Charge-sheets of administra-
tive character directly com~
nected with the trade wnion
activities or activities arising
out of the May and August
1973, strikes have been with-
drawn, as promised.

-
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(8 A Committee wunder the
Chairmanship of Deputy
Minister for Railways, Shri
Mohd. Shafi Qureshi, consist-
ing of 5 representatives of the
loco running staff has been
constituted to examine other
points of grievances and this
Committee is still functioning.

As regards 10 hours duty, the agree-
ment reached after the August 1973
strike was that the mode and manner
in which the 10 hours duty can be
implemented will be discussed by the
above Committee and detafls worked
out within a period of 6 weeks, Due to
the complexity of the subject and the
widely divergent peints of view of the
two sides the Committee could not
complete their deliberations on this
subject within 6 weeks. The official
side considerg that three to four years
will be required to implement 10 hours
duty fully as I underline the word
‘tully’ in view of the need to build up
additional facilities estimateq to cost
about Rs. 38 crores and to recruit and
train a large number of additional
staff. On the other hand, the running
staff side are of the view that the imp-
lementation can be affected in 90 days
time. After carefully considering all
the aspects, I have already announced
in Parliament that we have started the
implementation of 10 hours duty from
the 1st December, 1873, and will be
completing it in a phased manner in
3 years time.

In this connection, I have also to
mention that the entire question of
duty hours was examined at length by
the Miabhoy Tribunal and it was foand
by the Tribunal that even for reducing
the duty hours from 14 to 12, as many
as a 8 years would be required. There-
fore it may be seen by the Hon'ble
Members of Perlfament that by reduc-
ing the period to 8 years for reduction
of duty hours from 14 to 10 a very
great step forward has been taken.

While we are taking all necessary
steps to implement this decision and
completing the hours of duty at a
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stretch to 10 hours and completing it
in 3 years’ time, I have to mention
that the loeo running staff are also
governed by the Hours of Employment
Regulatios. Accordig to these regula-
tions they are to perform only 108
hours duty in a fortnight. When they
work more than 108 hours in a fort-
night, they get over-time. It has also
to be clarified that even when a dri-
ver does more than 10 hours at a
stretch, the hours that he spends on
actual running duty is much less. Even
in advanceq countries like U.S.A. and
U.S.S.R, the hours of duty of running
staff have till recently been more than
12 hours at a stretch in the U.S.S.R.
it was only in 1971-72 that the hours
of duty were brought down to 12
hours a day and that too as a result
of modernisation of traction.

As regards the other grievances of
the loco running staff, they are with
respect to this is a new demand:—

“a) Equal pay for firemen ‘A’ and
Fireman ‘B’ and Shunter ‘A’
and Shunter ‘B’.

This issue is already pending be-
fore the Board of Arbitration
set up under the Joint Con-
sultative Machinery Scheme.

(b) Job security for medically de-
categorised persons.

This issue is pending before the
Railway Labour Tribunal.

(c) Pay and allowances of running
staff.

This has already been covered by
the Pay Commissions Recom-
mendations.

The deliberations of the Committee
under the Chairmanship of the Deputy
Minister of Railways are continuing.
It ig unfortunate that the loco running
staff have without any provocation or

any vallj reason gone again on this

lightning strike, putting the public to
great inconvenience. While continuing
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to sit on the negotiating table they

have chesen ‘to .gesort to such anti-so-.
cial methods.

I request all sections of the House
to lend their support in putting down
such anti-social activities of a section
of the staff who want to paralyse pub-
lic transport and to undermine the:
national economy.

I would also take this opportunity
to appeal to the striking section of’
the locomen to return to duty. It is.
in fact difficult for me to understand.
the reason for their resorting to this
illegal strike without any valid cause
more so when the meeting of Qureshi:
Committee has been fixed on 17th Jan-
uary, 1974, with their consent. If the
locomen desire the meeting can be-
held earlier. I would again urge on
the striking locomen to return to duty-
keeping in view the larger national in-
terests.

SHRI DINEN BHATTACHARYYA:
(Serampur): Are you satisfied? (In--
terruptions)

SHRI KRISHNA CHANDRA HAL-
DER: Why is he saying ‘anti-social’?
(Interruption).

MR. DEPUTY-SPEAKER: Kindly
sit down.

SHRI RAMAVTAR SHASTRI: I
protest.

MR. DEPUTY-SPEAKER: Order,
please.. You can protest; you have:
the right to protest. But kindly al-
low me to speak. You can have your
say while you make your speech. ( In-
terruptions). Order, please. I am on
my legs.

Now, although strictly according
to the rule, questions are not asked
atter the Minister has made a state.
ment in this_case, we shall take the
Minister’s statement— (Interruptions)
—Order please. I have to raise my
voice in order to hear by Members,
that is the difficulty. In this case, we
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shall treat the Minister’s statement as
part of continuation of the speech he
made before lunch hour, and therefore,
everything now gp the subject is open
to discussion. :

Shri Biren Dutta.

*SHRI BIREN DUTTA (Tripura
West): Mr. Deputy Speaker, Sir, 1
would first speak a few words on the
report of the Railway Convention Com-
mittee. Submission of a report by the
Committee has become a convention in
itself. In the report it has been stated
that during the last five years the
freight and passenger fare in the rail-
ways has been rising continaously
and the total amount of increase thus
effected amounts to Rs. 337 crores. The
report also states that the prevailing
financial condition of the railways con-
tinues to be critical. Thus even though
the income of the railways is being in-
creased thes expenses also are <o
mounting that the financial situation
does not take a turn for the better.
Taking these factors in view the Con-
vention Committee has impressed upon
the necessity of imposing adequate dis-
cipline in financial management of the
railways. They have also recommend-
ed the formation of a taskforce to en-
force thig discipline. I do not know
to what extent they would be success-
ful in their efforts.

Sir, the Committee considers many
issues of financial management, but
unfortunately this Committee does not
consider the problem of the persons
who run the railways, the railway
workers. I do not know whether it
comes within the purview of the func-
ticng of the Committee or not but the
Committee makes no recommendations
about them and their problems. Not
only this. The Committee has not paid
adequate attention for fixing priorities
of railway expenditure. It is very
often saiq by the Government spokes-
men that the income derived from the
Railways will be utilised for the deve-
lopment of the backward areas but
what do we find in reality. All plans
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and proposals for the develop-
ment of the backward areas
g2t bogged down because of the
opathetic attitude of the railways.
The railways have adopted an
attitude of neglect towards the
backward areas and because of this, a
great part of the backward areas still
remain outside the railway net work
and mainly because of this industries
cannot grow in these parts of the coun-
try. I would cite an example in this
connection. Some time back the Rail-
way Ministry had discussions with the
Government of Bangladesh on the
quesion of creating better rail links
between the two countries, From the
border town of Belonia, the border is a
matter of one mile only and if we can
create a railway yard there, then the
link can easily be created there. Not
only this we can also set up a rail line
which may start from the port of Chi-
tagong and passing through the State
of Tripura may go upto Mizoram and
Manipur. You will be surprised to
know Sir, that if we can lay a two-
mile long railway line then it will not
only connect Agartala but it will also
connect Kachar and Manipur. But
unfortunately this samll railway con-
nection which is of so vital importance
not only for Tripura but also to its
neighbourhood/territories does not find
a place among the proposals for new
lines which the Government have for-
mulated and presented before this
House for financial approval. The Rail-
way Ministry however havy no time
to lcok inte these matters which if
implementeq will promcte welfare to
many States. On the contrary the
Railway authorities are too busy in
dealing with other issues and their
only anxiety is to devise ways and
means for keeping the railway workers
under their thumb ang to silence their
voice of protest. What is the role of
the Railway Board? The less said the
better and I do not propose to go into
details because another colleague of
mine will be participating in this dis-
cussion shortly. The strikes are there.

*The original speech was delivered in Bengali,

2795 L.S.—11
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The railway men have taken to go a
slow move and the locomen are already
on strike. The railway workers have
also given notice on for an all India
strike on the 27th February 1974. In-
stead of trying to solve the problems
amicably through negotiations, the
Government have gone all out to crush
the workers demand and they are uti-
lising the territorial army and the rail-
way protection force against the agi-
tating railway workers and the DIR is
also being used liberally against them.
But this very railway administration
and their armed forces find themselves
completely helpless in dealing with the
wegon breakers and the miscreants
who loot the railway godowns and the
dacoits who loot and kill mercilessly
the travelling passengers. No sooner
the railway workers raise their voice
and put forward their legitimate de-
mands, the Government come down
heavily upon them and try to terrorise
them and crush them with force. Ths
is unjust, unfair and deplorable to say
the least. We are already passing
through a strike by the Civil Aviation
workers and if the rzilway work:rs too
avte compelled to go on a nation wide
irike then the country would be put
i.10 a veritable chaos. Is it not time
.uat the railway authorities should try
to realise the gravity of the situation
and try to settle the disputes amicably?

It is true Sir, that we should consi-
der seriously how the railway earnings
and how much of it have to be contri-
buted towards the general revenue.
But to my mind Sir, it is far more
important and far more serious to con-
sider the reasons which have virtually
paralysed, the railway working all
over the country today. The trains
have stopped running in time and
since Shri Mishra hag taken over the
Ministry not a day has passed when
there was no trouble in the railways.
But Shri Mishra is a great politician
and he has more important political
missions to fulfil than to attend bis
official work. He is too engrossed
with the political developments of
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U P, Bihar and Orissa and how can be
therefore find time to deal with the
problems that aflict the railways? Na-
turally as the baneful consequence of
this Ministerial apathy towards his
department, the railway is suffering
from manifold ills. The railways are
not carrying coal to the industrial units
and because of coal shortage many
industries have closed down. The pro-
duction in the public sector steel plants
too have also fallen. Because of the
callous inefficiency of the railways the
industries are suffering, production 1s
falling, industrial unitg are being clos
ed down leading to unemployment of
thousands of workers and the country
in turn has been put to a grave crisis.
Far from trying to grapple the proh-
lems and trying to solve them, the
Railway Minister is only trying to
make the railway workers a scape goat
of the situation but I may tell him
that he cannot get away merely by
calling the railway wcrkers as aati-
social beings and such accusations can-
not be the end of his responsibilities.
The Minister no doubt has a huge
majority in this House for him. I have
no doubt his supports can shout hoarse
and thump the tables loud to support
him within the Parliament but the
grim situation that has been created
in the sphere of industry and trade,
the situation arising from the strike
of the locomen and the proposed all
India strike to be held on the 27th
Feb., cannot be solved or suppressed
by mere shouts or desk beating. If
the Minister is really interested and
serious to resolve the crisis then he
should evolve rational and clear cut
policies and should immediately ini-
tiate negotiations with the railway
workers.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): I feel it is my duty
to congratulate the hon. Railway
Minister at the outset, as he has given
a call to the railway employees parti-
cularly the loco staff to call off their
strike and come to him if there were
any grievances, if not for anything
elge at least for the nations economy.
There cannot be any better statement
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than this. Op the question of loco
strike in the first hour of today’s
session some trouble was created by
some hon. Members who also wanted
to move adjournment motions The
whole thing has become very clear by
now. They wanted to move a union.
For what? For discussion. Discussion
for what? Discussion to highlight the
points to the Government to correct if
there be anything wrong. The whole
thing has come out by the hon. Minis-
ter”s statement. Assurances given by
the Ministry have been fully imple-
mented and yet, there may be some
minor things over here and there,
which are still under negotiation and
deliberation of the special committee
appointed under the chairmanship
of the hon. Deputy Minister. In
the circumstances, I do not find
any reasons for agitation. What
is there to agitate and to have
an adjournment motion and take valu-
able time of this august House while
those assurances have been implemen-
ted and the Committee is still under
mnegotiation and deliberation for the
remaining matters. Why could they
not wait till the deliberations are
over? There could be only one reply
and nothing else but political motiva-
tion of those who were engineering it.
nothing else. It is political motivation
at the critical hour of the Nation when
we are facing problems because as
the previous speaker said the airlines
are under lockout and there is disloca-
tion for some kind of passengers. They
want to have total dislocation by
creating disorder in the movement of
railways as well. This is highly re-
prehensible and nobody can imagine
that anybody will support that move
at this crucial period. I would re-
quest the hon. Minister through you
that even if there be grievances of
raflway employees, be it loco staff or
anybody else, the railway authorities—
the Minister, the Deputy Minister and
the Railway Board officials—should
give a patient hearing to their prob-
lems and look into their grievances
very sympathetically. One thing
-should not be ignored that the railways
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are the nation’s property and the emp-
loyees who are responsible for running
the railway administration and keep-
ing the wheels of the railways moving
are also the country’s wealth and their
contribution is not to be minimised or
ignored at all. But there are also ins-
tances about which the minister should
be very much sympathetic and co-
operative. In some cases, there are
reports that the officials in the Rail-
way Board or in the General Mana-
ger’s offica or zcnal offices are not
always sympathetic to the causz of
railway employees. That should be
seriously looked into.

At the moment, in the NF Railway,
almost a similar trouble though not
of such a magnitude, is going on. The
General Manager of the NF Railway
has refused to hear the grievances of
the Station Masters and Assistant
Station Masters. I must thank the
minister once again because the mo-
ment I brought it to his notice, he
said, “I am giving the instruction that
the General Manager must hear their
grievances.” In this way. I would
request the Minister to look into the
grievances of railway employees.

AN HON. MEMBER: Is that

‘good enough reason for a strike?

SHRI B. K. DASCHOWDHURY:
That is another matter. I deprecate
that idea also.

The hon. minister has moved the
resolution regarding the Railway
Convention Committee’s interim re-
port, particularly paragraphs 60, 70,
71, 75, 76, T, 78 and 79. I find
these are nothing very much new. I
whole-heartedly support it and I hope
the House will give its support.

When we discuss the budget, na-
turally we come across some prob-
lems about our local constituencies,
apart from the big problems of bud-
getary and financial allocations. I
would like to refer to three major
points concerning my constituency.
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The hon. minister is fully aware that
in this House on several occasions,
we have had talked about the resto-
ration of the flood-damaged railway
lines, which were damaged in that
great flood the deluge that took place
in the latter part of october, 1968.

The hon. Minister was good enough
to inform me very positively in the
first quarter of this year that he has
already passed orders and instruc-
tions for restoration of the flood
damaged railwaylines in the N.F.
Railways, mnamely, Jalpaiguri-Haldi-
bari B.G. lines and Lataguri-Chan-
grabandal metre-guage line in the
N.F. Railways. It was
stated that after the monsoon was
over this restoration work would be
started. I have received information
that restoration work has not been
started by the N.F. Railway authori-
ties. I have also this information
that in the N.F. Railways some of the
officials who are in charge of this
matter are hobnobbing with the Bus
Operators, Press Syndicates of that
region and in the process the resto-
ration work is delayed further. An-
other monsoon will come, and they
will plead that after the monsoon is
over it will be taken up. 1 would
request that the restoration work,
which has already been ordered by
this Ministry, should be taken up
immediately in order to relieve the
local people of harassment that is

being encountered by them for the
last six years.
Secondly, for the last fourteen

years the people of my constituency
have been demanding for a small
bridge or culvert which was damaged
by flood some 14 years ago. Even
though this request was made 13
or 14 years back, the raflways have
not attended to it so far. This year
the railways have agreed to do it.
Yet, I do not find any semblance of
this work being taken up by the N.F.
railway authorities to construct a

specifically-
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culvert near Ghuksodanga station in
the N.F. railways. It has already
been admitted by the railways that it
would be taken up and it would not
cost more than Rs. 7 1{2 lakhs to
8 lakhs. This is a small amount
which the Railways should take up
immediately.

In the last budget session the Rail-
way Minister stated that in the Fifth
Plan a gigantic scheme of opening of
new railways would be taken up,
particularly in the backward regions.
When I made certain suggestions to
the Railway Minister, he informed me
by a letter that “your suggestions
would be looked into when the final
allocations for the Fifth Plan is
inown”. I understand from the
newspaper report ihat for the open-
ing of new railway lines in the Fifth
Plan more than Rs. 130 crores are
going to be allocated. I would sug-
gest to the hon. Minister to consider
opening a railway line from New
Mynaguri to Sitai, which is ‘an abso-
lutely a backwffiarg area, as I have
clearly mentioned in my letter to him.
I hope the hon. Railway Minister will
kindly consider this suggestion.

Before I conclude, T would like to
say that the previous speaker, though
coming from the opposite side, said
that the railway construction in Tri-
pura should be considered sympathe-
tically. I fully endorse that request
for railway lines in Tripura.

With these 'words, I support the
motion moved by the hon. Railway
Minister.

SHRI S. M. BANERJEE (Kanpur):
Sir. T have to speak on the Interim
Report of the Railway Convention
Committee, the Supplementary De-
mands and, last but not the least, the-
statement made by the hon. Railway
Minister, Shri L. N. Mishra.

As far as the recommendations of
the Railway Convention Committee
are concerned we welcome them. I
consider it very valuable report and
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I compliment the Committee, includ-
ing the Chairman, for taking so much
Pains to submit such a report.

The funds required out of the Rail-
way Plan are Metropolitan Transport
Project Rs. 410 crores, new lines and
conversion for development purposes
Rs. 255 crores and railway captive
Power stations Rs. 120 crores, coming
to a total of Rs. 785 crores. I would
like to know from the hon. Minister
as to what has happened to the
Metropelitan Trandport Project. I
know that in Calcutta in certain
places they dug some areas. But, has
the work started after the rainy
season? I would like to know when
the dream of the people of Calcutta
would be realiseq and when this
Metropolitan Transport Project, the
ring railway or underground railway
in Calcutta will come true. Also,
what will happen to the power pro-
blem? Now there is tremandous
shortage of power. 1 hope I need not
visualize a situation where my bro-
thers die of suffiocation in the under-
ground railways for want of electri-
city. for shortage of power. Over-
ground, the people can breathe. But
what will happen to those who will
be underground? So, before taking
up this project in hand, an assurance
should be given in this House that the
power shortage will be properly met.

About opening new lines, I am ex-
trmely happy that the Prime Minis-
ter, Shrimati Indira Gandhi, the
other day, laid a foundation-stone of
the Broad-Gauge line, converting the
Metre-Gauge into Broad-Gauge, from
Delhi to Saharanpur, the Delhi-Shah-
dra-Saharanpur Light Railways. I
am so happy about it. But I am ap-
prehensive that during elections such
things are done and I do not want
that somebody should remove the
foundation-stone after the elections.
The foundation-stone must remain
there and the work must be comple-
ted. I would request the hon. Minis-
ter to see that the work is completed.
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He will have the blessings and good
wishes of lakhs of people who are
living in those districts and who
have really welcomed the move of
the Government of India for convert-
ing the Metre-Gauge line into the
Broad-Gauge line.

Coming to Supplementary Demands,
a sum of Rs. 21 crores has been asked
for on account of payment of two
instalments of dearness allowance to
the Railway employees. That has been
paid to them. But what about the
third instalment of dearness allow-
ance? No orders have been issued by
the Finance Ministry either to the
Railway Ministry or to the P&T
Department or to any other Ministry
about the pay scales of various Classes
of employees. I would like the hon.
Minister to convene a meeting of all
the unions, including the two recognis-
ed Federations, to discuss how best
the pay scales should be implemented.
There is a growing discontent in the’
country. not only amongst the Rail-
way employees but amongst all the
Central Government employees about
the shady manner in which the Pay
Commission submitted its Report.
‘With all our eloquence we were un-
able to convince the Government that
the Central Government employees
gre also entitled to have pay scale
comparable to those pay scales which
are applicable to Public Undertakings.

What happened recently? A mini-
mum wage of Rs. 250 has been given
to the employees working in the
Heavy Electricals Ltd.,, Hardwar,
whereas the Central Government em-
ployees doing the same job practi-
cally or even more are getting only
Rs. 196, as a minimum wage.

Even the formula of dearness al-
lowance which was suggested by the
J.C.M. has not been agreed to by the
Government. They have stuck to the
old formula which was suggested by
the Pay Commission.

As regards neutralisation, cent per
cent neutralisation has been granted



299 Res, re. Int. Rep. of

[Shri S. M. Banerjee]
to those emuployees who are draw-
ing up to Rs. 300. But that does not
cover Class III employees. With all
gincerity and honesty, I should say
that the Class III employees, the mid-
dle class employees, are the worst hit
today. They have to maintain a
social status and, at the same time,
they suffer because they cannot beg,
borrow or steal. Naturally, full neu-
tralisation should be given to all the
employees who are in Class III also.

Now, I come to the demands of the
Loco staff. My hon. friends who were
very angry with us when we raised
this issue in the morning wanted us
not to raise the issue and some
of them even shouted by saying that
there are anti-social elements. I am
sorry, the hon. Minister for whom I
have got the greatest regard used the
expression that there are some anti-
social elements. Who are the anti-
social elements in the country? The
wagon breakers, the people who
pilfer the corrupt officers who are
corrupt to the bone.....

SHRI MADHU LIMAYE: And cor-
rupt Ministers. (Interruptions),

after you catch them, you find, they
are still corrupt. Are they not anti-
social elements? The definition of
corruption in this country has chang-
ed. Now a different définition of cor-
ruption is given. Who is a corrupt
officer? One who takes the money and
does the work is not considered cor-
rupt officer, but one who takes the
money and does not work is consider-
ed corrupt officer. That is the de-
finition of corruption now. I would
like to ask the hon. Minister whe-
ther these drivers, locomen, fire-
men, shunters, signallers and others,
who are fighting for better emolu-
ments, are corrupt. What did they
do during the <Chinese aggression?
What did they do during the Pakistan?
aggression? How did they work?
And do you call them ° anti-social?
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It is a sad commentary, 1 gay, on the
talk of socialism and participation of
labour in the management.

The hon. Minister has clearly stat-
ed that all the assurances which he
gave in August, 1973, have been im-
plemented. In the same breath he has
said this also. The decision has been
taken to reduce the duty hours from
14 to. 10 hours and that is being im-
plemented from 1st December, 1973,
but it will take three to four years
to be completed. Previously it took
seven years. After all, which em-
ployee can possibly wait for seven
years? These employees are working
for 14 hours, 15 hours and even 16
hours. I would ask the Chairman or
the Member of the Railway Board,
including. the Minister, to kindly work
as a fireman even for eight hours.
It will be impossible for them to
work. And these poor people are
working for 14 hours. And then they
have demanded a reduction to ten
hours and when the Minister, after
preliminary discussion has conceded
the demand and has issued the neces-
sary instructions, who is obstructing
the decision now? Is it the Railway
Board which is obstructing it? Who
is obstructing the decision? I do not
come from the family of strikers.
But I fail to understand how is it that
strike has taken place when the
meeting has been fixed for 17th Janu-
ary 1974. Sometime ago, it was con-
fined to Western Railway; now it has
come to Northern Railway also. A
Statement has been issued by Mr.
Sabapathy from Cochin. He has given
a 48-hour ultimatum. You may be
angry with him for giving this ulti-
matum, But the question is this. The
matter has to be clinched some way.
{If, during these negotiations, the
matter has not been clinched, who is
obstructing? I want to know whether
the Railway Board is coming in the
way, because I know when the Rail-
way Minister assured in this House,
there were members in this House
who were not happy, who wanted
that the Railway Minister should be-
have like a Shylock ang take a pound
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of flesh from the locomen. That is
why, we want that this meeting be
convened at the earliest opportunity,
and this decision—reduction tc ten
Lours—chould be implemented im-
mediately. The employees have
said that it could be implemented
within 90 days. Did those people not
anticipate that 20,000 or 30,000 more
men would be needed for this? Why
should they be afraid of this now?
Let there be the expenditure of
Rs. 38 crores or so. After all, these
poor veople cannot work indefinitely
for 14 hours.

Secondly, I have received a tele-
gram from my hon. friend, Mr. Homi
Daji, a former member of this House
and the leader of the CPI  Group
in Madhya Pradesh, that the cases of
seven employees in Retlam have not
been withdrawn; still they are being
proceeded against. It is true that
every employee has been taken
back while their cases have not been
withdrawn. Why should it be left to
are State Governments? The State
Governments should be asked to
withdraw these cases. Why not the
suspension be lifted?

15 hra.

I would like to make three or four
suggestions, I would request the hon.
Minister to convene a meeting of all
the All India Unions, whether re-
cognised or unrecognised—the Feder-
ations may not like it, but after all,
these unions do matter—during the
first week of January and decide
what should be the labour policy.....

MR. DEPUTY-SPEAKER: Please
do not elaborate. You have made
the suggestions. We will be hit by

SHRI S. M. BANERJEE: This is
not Question Hour.

‘MR. DEPUTY-SPEAKER: I know,
but how else can we complete the
debate to-day? There are so many
others who also want to speak. -
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SHRI S. M. BANERJEE: Unless
you allow me to complete, how can
I complete?

The méeting should be convened of
all those All India Unions including
the two Federations, to decide as to
what should be the labour policy and
how best there can be a lasting and
peaceful solution to this problem.

The second point I want to make is
that the 17th January meeting should
be convened earlier and any Railway
Mazdoor Union should be recognised
immediately = and the papers are
there and then those cases that are
still pending may kindly be with-
drawn and an assurance should be
given. What did happen during the
strike time? After the withdrawal,
the Divisional Superintendents and
other officials fixed a meeting with
these union leaders. There were
some negotiations but now they havé
stopped that. That also aggravatec
the situation. I would, therefore, re-
quest the hon. Minister to kindly
realise the gravity of the situation
and allow a discussion at all Jevels
with all those unions. If there is
only one union, one industry and we
pass a Bill to that effect, that is a
different matter. But, as long as it is
not there, I would request the hon.
Mimster to kindly apply hjs mind

Shri

SHRI S. M. BANERJEE: They are
not there. I am speaking on their be-
half.

With these words I request the
hon. Minister not to consider this as
a sort of scoring a victory over us
but to kindly see that the situation
does not deteriorate and the strike is
averted.

ft snTwve faer (w7 7aT) STTSIE
aNEE § WA e q9r F wwgT
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(5t sr=ia oy ]

Fasgmg | W At Agea ¥
s & 9] gaw faa et §1
9T ¥ 3FA g o AT g g A
e fpw g, gt AR Ay
& u %1 Y fovae o e 1 £@-
fag 7 X gae F o &

R ¥ AR AR
T arfgy ? I e AT § WY
o, <= %1 9T gHT 9T @ 1 3R
1 fa=r wamw A # 'R B
FETafgg )l sSiFEag afsasw
m'ﬁ@a@mwﬁfﬂasﬂﬂ
oTaT ¥ AT T @ g | q@ R
& 7wt gfawa §, oA 74791 74310
ITFTCEF G FH X0 & 6§ sy
AT HT IR W HTEIEY 3 F17 5
27 gfgal & o evEg @ &, av &
F oafeg § o7 1 oY wfgg 5 3 o=
soon § f 7 7 Y &Y o Wi, e
Y & W FE A9 AT G @ 56

WAAE R |, % Q@ AT 5%
TRF AT Agt & 2
=fgr 1 AW @ T W

FHAT FT EIEE -GS S A
I5g AT 9 TS, A[WEALAT AT
T fF o aE @ F G=Tw H A
1 & WX @ T WA Ay 12
FAT ®o ¥ T FT AT GAT | WK
fre IR wrE # dga faar a1
AT 6 9T A 70 Hq +T ot 7 §
R Hl 7T T g W g are
A< g § 5 99 Y AR A9 AT
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TEEAR ST RN Y w8
WEF M ! 39 LEF FgAgT §
FFY Al ¥ goaT Fgar § F a9
wEw A ! 9 S qrEwmEar &io|
T A AAEAZIN ? AT g5
g & oY =gl FeT g grar #
FANA ¥ wrg 7@ g, g 3T,
A Ay g@aT IR g fFa 8
Wt T 391 AgT 3| fF <rgw F @
AEWHFAT I TS 7 FIR JAT q §
Y FEw A STt AT =Ry
AT I T R W AR T A
TSI, THY FTHAS I Tohall
WARIMFA RN H
[WIAACMAFTFHSFTE | Had I
STggaw wfgq , AT FT ERAWT
Tfge 1 A ga AR @y A asTd
g

TG F AR F WY F7 54 S A&~
w35 faeat &7 Wi srfoa < sgar
g 9 ag 7g fr wweig fedfraa
qarEy i FqT § oW § AR
i fraa & qarfas @ A N
wEEr 9% 162 fFEEAET aR
WaAEA g arfer ) ™ fraw
F AT 9L 5 I TG FTEF AT
4,800 fRaET AT F1 a5 agi
2,500 freliex AT M AR
#F 10 & 15 Tt #Y wiear qodr §
Afe awelgt & 6 ¥ 8 FEW Y
mfeat qaft &1 Fro@ sz ls
TaefgT Y wady wAr § Wil awi
arfgdt #t qar FW@ q sleTmar
af & AT qatq g s A
faadft & wEEING wivdfegw
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fefios & WG @A F WA A
e er § 1R AR amE
@ T & 97 & Fgw v ag & aga
IIAT 7 § 5 daATCgR & g, /90
¥ FETR AT AT F a9y # vl
T Frag wRA ag f agm fF
et & aoiw st oY Argw Advere
a8 9w Y W e o w Y
TAEAYL ¥ T S AT A AEA
& 99 =1 dteiw ¥ afafa ﬁmsrr&L

wa ¥ §5 Wi Be ifnF ¥ awaw
| FEA AGATE | FAEAHEE FT AL
HTATTHA ZhaT & 39 & ford o Frmifc
T & afe fra sl & sargAdEa
ﬁ@mg%rgaﬁmgaﬁﬁm
fa’&rﬁ’ramafw«mﬁ‘ﬂ
SRy 31 AT &

MR. DEPUTY SPEAKER; This will
not relate to any of these 3 items.
‘This is not a budget. There are only
two supplementary items one is iear-
nesg allowance and another is certain
Any other item is out-
side the scope. Have you read what
are the items in the Supplementary

urgent works.

Demands.

st o faer - safad 98 @i
2 fr T st wy w=hfa & sro Wi
G FET ST EE R IE FI WERR
ferr sirr

These are the two things which are

1included in the Budget.

ot e fagrdy s (wefeae)
IS HERH, TH AT H T ALY

Comm., D.S.G. (Rlys.) &
St. re. Strike by Ldco Staff

Tyl ST FeaT for I O W fadta
gve o & | Afe qg EFe WA T
v g2y fopaT & 1 T & o e S
w Harerd Y fawrr ot g /v ¥
faT e &1 T X | A e
FAT AT 1w T AR F T &)
fE T F AR #7 F1 LT
% 39 T TR FW I AEAFAT T
&1 Sfee 99 & Tras(E e W (o
H 4, 000FUTRYAT OIAT T W&
FATET ]} F I TF qE FT STW &
FAEISE | W FAIOT TR 197
7, fa@ #1 & o uw "< 41, Wi
IS T & 1 107 FT 31 A9
T W A ST g 1 AfEw ag
AT AT QT ATAA O S & Forprer
wgEQ Aq ¥ dw w femr s
AT & forg T w71 T w9 W ot
T & Y SAH TS G A & A
o uTeT F9 feaT awdt & wfew
&t gt ey < i fearfa § 9 oY
AR §FT ATigd ag g F awdr &1

gy aa ag & 5 & faaan
wrer 51T fagw At @ & fag st
g 1 fashre w3t @ 999 W S
farear & AR A ST atET)
e ¥ 9T & faxig SrEEw At
FUF 91 AR IAH 4250 TqT a8
aen & | SfFT @F FEeE 32,5
fafaaa mfaal & o § wrer @7
T &1 & wgan § fr ol aten
TS WY TG A § w0 fqar
AT | FIAT AN TG0 F A A
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faaw w7 2 1 A W@ WA F
ARG < FaT & i ag anferdl AR F
YIS ¥ WA AaE T | e
ﬁmﬁvwmmﬁagra‘rgl
fapeg 7 ST WO forerar & YT A W
qfsuwreT 39T FY AT ST GSAT £ |
STaTEFal 56 19 A & UF Anqiasdl-
T, gt swan fear g f
ST 6T AW § T S e A
aht wfed WX w1 S g AW
TR W anw AR Attt w1 &
gaAr ?

ST qoq A T AT _AN Y
AW FC F1 TOF q AT | W R
# Y wra & fo o v T ST
wifed | AT aY g T T OE MEH
FTRGIRTE FAT GFA S AT W 71 AW
Harerat #7 a< ¥ ¥ g% § | Afwa
[ T U 2, 393 FL FAGIR THE
t{w%waﬁafaifrmﬁaﬁ AT
&) z@ ¥ A oA W F0
HTIEAT § |

sz I AT =g g fw
Y T g W E 1 FE A
aRen fif WSO FEA 9 ST, T
7t e fr W qend s g )
Hfew § a8 arn ¥ fa¥ S afi g
i T FEATS WYy F o g 9%
a1 fa & fa ar A faas
ST A FEAT AeFA &, Form ¥ wnAr
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wfesr so arae faeg aw wC @gT AN
23 ¥ 1 § I AT WIFA &
AT 9 AL T FA § 1 wwwE
7g & & wen oo Sfoet F W #9-
SITCRY BT AT FE GAAS FIT AT AET
UFF I ¥ oF gfaaa @ Al
7z fagrw @gwea & 1 I AT W
TOFT AT & a1 [T ¥ v g w\ i
g7 we QAT gfsat #1 sura w2 E
W3 FAMOAT F 3T TO@ FT AT T
fF & T wART ZRT g TFE FLHF (F
3 fFmdn A qfma & q17 7@ =
ST AR & .. ..

ot Qo dio wRE (IFT) @ W
w7 FT ?

&t wew fagrlt anRdt : e
qrqaT & § § AT Y arfew o F
FHA § | A€ o To Vo Fo Fo T
FFET A S ? ARITEARY? el
wgreT 7€ FaY & fF g At 4@
Tl Nl W qrEaT T X qwd €
FfeT o @ P Wi A E
STHY T FET gr 5 N afas
AT @A § & 9T W FEACET BT
shafafaaafis@ g WiH 2780
ew T §, I ferad 1 g
ot Qo fro vt : g AT :

ot wew fagrd aodd @ T
T g

[ A ¥ N weEE Ay ol -
af@al Y fam ¥ @ @ gu ar
7T T8 F7 favty A w3 ?
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sit gee wwo faw : W AT,
HTTHRY 7 A E

ot s fagrd aet - fad
T F AT A7 doF  gATH, ITH
| AR qo fad | AR FEatEt
& fafafeoea #1 it amar om @ R :

ot sy fesy ¢ S WET FRY @
Ia%! 71 o s =fgd

it wew fugrdt arodat @ Tg W
T F HITR AE & |

FHqfEl 1§39 ww faswd
arE ...

SHRI S. M. BANERJEE: Here is a
telegram which has just been receiv-
ed from Mr. Sabapathy. It reads
thus:

“RAILWAY MINISTRY'S FAIL-
URE TO IMPLEMENT DEMANDS
AS PER AUGUST AGREEMENT
AND RAILWAY OFFICIALS CON-
NIVANCE WITH RECOGNISED
UNIONS RESORTING TO MASS
VICTIMISATION A FRESH RE-
SULTED WESTERN AND NOR-
THERN RAILWAY PRESENT AGI-
TATION PRAY IMMEDIATE IN-
TERVENTION TO IMPLEMENT
AGREEMENT....".

MR. DEPUTY-SPEAKER: He
could pass it on' to the hon. Minister.

SHRI S. M. BANERJEE: It fur-
ther reads:

“CANCEL ALL VICTIMISA-
TIONS INCLUDING PRESENT
AGITATION WITHIN FORTY-
EIGHT HOURS IN INTERESTS OF
NATION AND INDUSTRIAL
PEACE OTHERWISE OTHER
RATLWAYS LOCO RUNNING
STAFF WILL BE COMPELLED
TO JOIN THE AGITATION.

Comm., D.S.G. (Rlys.) &
St. re. Strike by Ldco Staff

MR. SABHAPATHY PRESIDENT
ALL INDIA LOCO RUNNING
STAFF ASSOCIATION.”

This has just been received and,
therefore, I have read it out.

ot e fagr A : @ AT
F1 T T FY THIL FO AP 5
Wi F 0 I w1 F TG §BT
qrEET § fog T F FEAr SR
TF R AT AT H & Y Faw S
TE &, TARIWA §, o ¥ syt o
FHATY W Y W qTaaT & 0 A
F fAETEH OF TR A oY &I
FEANT FE R | W A A @I F
o AU SgEET FEY ISAT 1 W
W I R gAfa=T) X | 3 T Fad
Al TR aF  dfaa @ o
TR § LI AT G, W =16 F 6
arfm e afs S wfafafae
T FIAT A I A T TS v
AT § A T T FWT a8 THT W g7
JE@TE | A T FAT FH I IO
WANE WA TREIMHF oW
fralee & ? W % & fe
Left adventurism and right reaction
farize 81 T@ FHfARE w=mEfw
IR & F fox St ;o7 W A Fw
T Y TR § | w9 ot Y e
2 oa §..

&t Qo Wo wWi: aTa WG 2

ot e fugrd i ;Yoo
¥¢ ¥ 1% 3@ G ¥ o ¥ g wed
17 A el dow o o a1 w9}
FET Y S FCERA§ | IART AW
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[t me=mr fagrdt qrag)

oW T | AL FT F A g
& fgd | FErQ @Al HY 9
Anfanter Sfafad 7 § @ S
FAFAT QI T | IS A -
fRmT T AT AT AE g 1 Sy
FATS G ], FIE ITHT GAY qTAT ALY
faeelt & 2, ag sd=fEl & wraew dar
Y =1fgd | R qg wrEAT dar g
gl a7 IR T TR 9T 9 ¥ B

ot JE 93w F AR A A S
sifyg forar § A s € 5 W@ WA
IR A AGT | Ie Fgr & fF
T A SIS A1t A AT AT W
AT ¥ S w1 hawAT FT Fomr
g1 =g wwem &Y 9w fe o wew
e N A J JorAr AT | KA
T fenizd 1 QT §, AR 94 a9
FBA AT, AfFT T T 7/ ™
T@ N A ¥ of@dq ¥ fag gq &
eraeqT @ T g, faard A fean
q A0 AT E 6 a8 g [T #ex
A9 § AT G G TR Aoy
TR Ffaw WA SR ?

T AT TR : IEA W AT
wiw A '

ft wew fagrdr woEd @ I
ma{tﬁ%;wﬁmt:fznﬁw
T i Twfee k& oSidew
z e f AT g arwdw | °
g fF W AR W e FEw T
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arafer Aga & wel I g
S wreAt w Av A qfed fraw o
@1 & W= AT 7t 7€ We weA fawE o
Qe fed @i § wan ¥ W W
o fadiy & § fawry s@ &1 Afew
TGN fFITIWE arET e &
faragd o ot @, AW, 5 B
IAET AT G § | WEETFEE
[E e A A, o a F A AE Ay
SRS B o, AreAw e o @,
Tifr SaT RY ¥ \E ¥ I § |
(saaam)

........

TF RIANT §2eT : T IACRA
¥ g7 18 a H famy oy ?

Ay ged fagrer oAl SAIRY
¥ 75 AT fawrE S I FY ATSARA
faFar oY WX AR TEE, AT WA H,
TR IARI AT | FA FE@ Y qW
frazT g fF So Ay AT frar o
ag faser gun T §, 9§ A W
SiveT oy | faagd ¥ AT aF AES
WIATA agE o gdr g | qWFR
¥ 9a & o1 fapre 1 % |

S =Y fog & oY T warerg w1
R A FWET g, ar WE A q
fargTe: g EwT F T o ot & v
qFiEF;, W 11 I HO GG AT
R Am ¥ 7 9% agt T @A G
fere s @ @ g fear o o
# W R TR F AL °7 |

sty o o 7YY : (FE) : A
wEe s d R e ¥ faw §
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o wew fagrdt arddt : ag W
Ay staa i g 1 mva s Yaw
e 1 gr gy g TE s ¥

Tt § e W F gAR A w0
o7 fo Faw AT & <ASHH Y G
g RS @ Ay T @ A,
T T QRGN BT AT AT A AA A~ g
@ 3T AR aw ¥ A e E
Hfrr sdT AT T R IAFH ST A wG
2 fF arer o F7 AW A AG A A
T FYZ qAA A G AG AT R, WiE
RN Ffw 1 g
T gAY § W% 7 9 W % agl
TGN 1 T ag WT s
AT T ¥ feeal &1 qufaa Iawr ?
A TSR IW B AW A AT T &
IWIE I aa ¥ faww § ff A<
Tawa § AR A weF & 0 Iw@m
ot F7 a%7 § | F 9gm 5 9@ w6
T 1T § g1 FEONT WA FY I AR
AR A gEfERR FR |

ot o fto W (az): STTEE
warey, star s it ;AT geer, st
FERA ¥ TG F, T F FAT 4000
FOT TAT G A W g
TR VT 14 A Afed ST N
T T e 1499 Afea @Y Fawr
3 Wag TwAR Ry @
F FAATO § ) ST F HEET FAT 32
arE O gage & O # fwe a¥e
wE T | WAAY WA
TT ofers deTmedfr § 1 w09
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70 T19 AfF Qomar W ¥ qwT
F@ § AR I ¥ 07 @13 wiw avw
& A Q9T AT SmEr & o
foa demT &1 @ o Fw A, Sw
g ot e 8% o ¥ qE,
o & gwdow 2 skor fror
T WIS gud, AT #1aga wefrar
T Tl AR W ey

T 1T g8 Mo HEASHT
YT I ANREA TUT FI7 97 FrwT
TG IW WA, W TT 2 T FrAfor
FL AT §, FQ I Al 5@ A
¥ fmtor & @t Tz, =@ geamey
HRoAFEEAT O et Qe s
S, AT & 39 F o g wdw
ST OF = ;IS g4 aXE & "R Ay
g

YT T FT GF AT g B
T § ag at = WY Fg awar g
AT 47 gSaTdl 9T QF o 341
wifgy, a1 FAIFE 1 gear =
F wfaFR G ST wifew | AT
¥ oz frovagds s e § fe
Jar fs T S YT AT, AT ¥
S @M ¥, TEHTGATA GG F FAT
aifew ) s ad & —sf snfada
TATART §, T F q@I AT
weE Tl €, 9 E A o v
§ fs form awm & A w2, , greari ar
FATHT A AT F—FAT
aifer, & W 9T & & §—, @ W
it IF-oTR, ISAE, AT X
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[ dvo vo AYT)

T W doww A=A FAF A
o Tt ) A wRY § —
o fog 7 ot & 6 9 A F g
Yoo v § fFagmm
w1 # AF qF | o wHEt@l ¥
T ¥ wfe 8 felt W R
I ¥ . R AWFFW
;N AR AE FALN

it gao o WMl : & ¥ FW
e JaT ¥ fag #ifm A &)

st o Yo W A @ E ¥
9 ¥fag wfr o mF dar @
7 ¢ fr g ¥ fag g et
4

# fdes www ST g fr e
AN 7@ A BRI, AN
A Qe @ F Aam AR Al
T FT SAIRT ST ST |1EW |

Faan g e ot Q@ FATOY
HRg ¥& FT FW AT GHAIY &Y
@ A g AW W E
A @ w1 s g, moar
9T HE {T GE, @GR H AT oA
TR AR Al Q€ v a0
w@aT grEwar § 0 AfeT feodt
T F A A g W &wR FET
w1fgq fir sg 92 Y wery % Ay
wx @ Faem g drewd
o3 o wl, ot oo wo fam ¥
war {1 F i@ T H A gy
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F W E 1 5 Qo GHe fAN § wraR
TR TR I s @ e
T F AR A A e KA
g ¥ ar] fear w1 g RN
SUTRT FAAITY FY qI A AAQT
g 1 @@ foadt 9y @y fear am
g%, dF FT AfgA | FACIF IAF
gty Fq g fF gwanw
qar o FAT AhR0, For & Y =T
Ffaceg 9 F W Ao F;
wrerifaatsr ey fRar o ad

w@q oY wEET A TT 9T F FIg
ar fr g7 W # 10 &3 N @A
&, wfew wiwet & a1 2 e
HIT ¥ ¥ T AR TF F A e
qT AEAT H WS X 46.4 q19 A
F FAMAEE | I9 T I
T | F YA AT, q7 fa ey T
F 3 AR fama gew @9 &
qF gW AW A, qg AT 3T
g T w@igt & ) 9 FERO
§ gsam 1 =9 faq g §q # qa
= T ¥ s wifed fF g s §
wodl ggaEl w6 | FWEarg v
FHER FFA R § AT AF Fev
2 WEF I A WRAmE e
g Tfed | S @ #r gz A
T WERT F AWA WE, A g9
W fr 39 ) IO ¥ g ¥
e fear 9, wadfa ¥ w9 F9
T wfagi R AEy I W AEF
wfaFf@l F1 79 g faer FT fre-
faater #1E v fw )
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g3 °G §iw AT (ATNA T F4T
T F FEFA A T § AR
g § N FAITY FH FAT AT §
TZ I FA & IAF FH I gL AT
g #R3g IaN o ¥Ewm A
< qrar &, faadt S ¥ AT AW
AT ATET

# aqmr agar g e frax wea &
g fer A gz ¥ A D
9T FT qFWA  gaT 47 ) fadwA w7
T & fF 9T [T A OF wqQ
TRAHAE, T I F FAAF
T T ¥ AL § )

ot waw fagrdy awddt: 3 w4 E
fadiaw & ?

Wtwfloflo W : 3 F &
fagosi &7 TET @A &

Wt wew fgr s WE A
¥ worw frarg gu o= femrgar gFm

st fto fto M : EE T
[AT TAQ@E N AT qF aFT A9
wX | ¥ fag & a7 QT dad A A
T YAZE F AT 25 T 9T
T A, WA A I E, g
Y ST T SAIE A AN g A g
MR g AN Al ogEdf, wEer
€ agT TN, qrER g A § 9§,
fesrst Y TR arondr & feew
w1 O A AT AT g, T W o
fraw qw wm@r &) wWy ¥ 39
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TFEA X WFAT qqT qG FoO0
g a4 I @D QU TE 9
arar 1 @Al § wed oY & w7
et g, I F Wg w79 N W
faar ¥ fag Jax § Afsr serag
v Frfge 9 7, gArT AR |9 7w
TIATT T § 7 TH &M I T4 G
§ fom ¥ 3w aw wmm g x|
F w91 § WA ITET { 1TE
U i &

ot vew fagrh waddt : & oW
4T g AEA(E R ug /A F
/Y W Fgwr # AN g @
| gEaw arwagd & , FEeT
gy wt A fawar @ ? W E
far@form &

off fro fto Wt : wew T @H
fem g At o fem A g
g w4 I § £ TF TH1 9= ggATT
Qo 3 A 9w w1 owa fear
e @ & ! UF QW WA
A AT & A A IS
A FaQ @ § P SRiIw A
&1 GaT ¥ 3@ HATAT T T § OF
FAA T g PEASH TN
g g al = oFgw & feoaEl
Fay F w4 @ g ST Ao
) wadtamagy fr T adr
g Wit &1 AT @drER
Tl E A g W FEAT
FENM | AT IS qE WS F A F
FEIF @ 1 W F 30 Sfow



319 Res, re. Int. Rep. of

[ dro dro m¥]

TS A o FEw qC fraw TE Ay
WEAINT N, T T GHFR T g A
QIEF AT T A1 GE FES T AT A;T
®EAT Gl A W FW A T
g 9 g Fghr g fF g s
WewT FX R & ugamag e i
SYEFTT I EY 2 1 Y FraAr 4§
AT 9T HIT FES I AT AT AT T2
FES T AT AT § )

# 39 % A rCnfas T o1 SR e
T AT oS w0 W R
faddt =@ F Jar FEE AR SR
T AT HY T FL AY I F GG
A WE F HIHT A N aw@ AN
TR Y 9 F1 qiog 81 Wy A
A e & e @ ¥ W
fastf gromr & 1 FfEw o Eed
AT HR @i IC T FE qAT A
dftrgr g g SE A fafas woigd
N AWM A A GO | zafag §
TG wET g R oY g &
I NS T ICE STHI HTT FT AN
qifF &S FT AR AW FT AT agr

-~

% |

R W H g & agi A fawrfa
atg § ST ST war O
15.33 hrs,

[SErRr S. A. Kaper in the Chair]

SHRI K. S. CHAVDA (Patan): Mr.
Chairman, the railway finances  have
been in a very bad condition since
1969-70 and at the end of the Fourth
Plan the total loss to the railways
was of the order of Rs. 200 crores,
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inspite of the fact that each year dur-
ing the Fourth Plan, there was in-
crease in freights and fares and same .
relief was given by the Railway Con-
vention Committee. It will go from
bad to worse durfng the Fifth Plan
as mentioned in the interim report cf
the Railway Convention Committee
which. says in recommendation No. 4:

“According to present estimites
based on current costing and exist-
ing levels of fares and freights, the
railways are likely to incur a deficit
of Rs. 439 crores at the end of the

It further says:

fur-
with

“The position might worsen
ther in case the assumption
regard to fraight traffic during
the fifth plan fail to  materialise
and/or the_rising trend of prices
continues. Further the committee
recommend that corrective  steps
should be taken promptly to avoid
these pitfalls.”

What were the reasons for the deficit
during the fourth plan? One reason
given by the Railway Board was the
floods in various parts of the country.
It is true that railways suffered heavy
losses because of the floods, particular-
ly in Narmada at Broach. Due to
this flood, railway services between
Bombay and Baroda remained  sus-
pended for over a month and heavy
losses were incurred by the railway
administration. Therefore at this
juncture I would request the Railway
Minister to press the point before the
Prime Minister because the Narmada
dispute is now with the Prime Minis-
ter and according to reports, she is
going to give her award. If the dam
at Navgaon is constructed at a height
of 530' there will be flood control
completely.

More than 15 per cent are ticket-
less travellers on the Indian  rail-
ways. If it is at least reduced to 18
per cent, a majority of the losses will
be wiped out. But the railway ad-
ministration is not allve to this pro-
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blem. Fo: example, in Rajkot divis-
ion on the Western Railway, all trains
are running without TTEs. That is
why there is increase in ticketless
travelling. 1 am sure the same is
true of other railways as well. If
every train is manned by a TTE, rail.
ways will have better revenues be-
cause there is some fixed target for
every TTE.

The railways are incurring losses on
certain strategic lines. In case, God
forbid there ig a war between India
and Pakistan, it would be on the
borders of Gujarat and Rajasthan
So, 1 have suggested a link line
which will connect Kakosi on the
Western Railways with Bhiladi on
the Northern Railways. If they were
connected, than there will be a direct
parallel route to the trunk line bet-
ween Ahmedabad and Delhi, which
will be a shorter route. It will also
serve the strategic areas. This de-
mand has been made several times
on the floor of this House as well as
in the Rajya Sabha, but this request
has not been complied with by the
Minister, even though this is a very
important line.

I am not satisfied with the state
ment made by the Railway Minister
on the strike by the loco staff. Gov-
ernment should taake immediate steps
to see that the strike is ended.

SHRI S. R. DAMANI (Shclapur):
Mr. Chairman, I support the De-
mands for Grants. The demands total
Rs. 21,24,06,000. The major demands
are Working Expenses—Adminis-
tration Rs. 3,08,51,000 Working Ex-
penses—Repairs and  Maintenance
Rs. 8,77,54,000 and Working Expenses
—Operating Staff Rs. 780,35,000.

It is a fact that the expenditure of
the railways is in the increase every
year if we see the budget of the last
few years. Whether it is repairs,
maintenance, administrative staff or
maintenance staff, the expenditure is
on the increase. On the other hand,
coming to the receipt side, the actual
2795 L.S—12
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receipt is always less than the esti-
mates. Both passenger trafic  and
goods traffic are declining.

Because of the increase in expendi-
ture and decline in revenues, the
railways have ccme to a stage where
they are not seif-sufficient for the last
few years. The railways are losing so
many crores of rupees every year.
This is a very alarming state of affairs
and we have to consider this aspect
very seriously.

If you go into various reasons, you
will find that the major reason for
this state of affairs is the growing
indiscipline among the railway wor-
kers. My hon. friend mentioned how
many people are employed and how
much work is there. The Railways
have got all the resources, the wagons,
the passenger coaches, to carry the
traffic. But they are not being pro-
perly used. Due to indicipline, they
are ‘not running them efficiently.
With the result that there is more ex-
penditure. On all the items, the ex-
penditure is more. That is why the
hon. Minister has fo come before the
House for Supplementary Demands to
the extent of Rs. 21 crores.

The railway people are well-paid.
If you compare with the salaries of
other Government employees, they

‘are better paid. The amenities pro-

vided to them are also much more
than what other people get. Even
then, they are not satisfied. The re-
sult is that on a small pretext, they
want to go on strike. In the last two
months or in the last one month, on
three occasions, the Loco staff, some
of them, have gone on strike. I was
very much surprised to see the news-
item that has appeared in all the
papers. Day before yesterday, some
of the representative of the Loco staff
wanted to see an officer of the Rail-
ways. I want to quote it. It says:

“The lightning strike called by
the Loco-running Staff Association
is in protest against the authorities’
refusal to meet the representatives
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of the Association to discuss the
grievances of the loco-men, a Raxl-
way spokesman said.”™

One of the representatives goes to see
an officer, all of a sudden, and, due to
certain reasons, if the officer is not in
a position to meet him, they go on a
strike. That means, the railway staff
have no consideration for the public,
for the country. Becduse their re-
presentatives could not meet an officer
or the officer could not meet them,
they immediately went on strike and
all the trains, all the traffic, was dis~
located. They could have gone to the
higher authorities; they could have
gone to the Minister who is always
available hére. But they have no
patience. They want to take the
country to ransom. I want to know
from the hon. Railway Minister how
long he is going to tolerate these
things. ! i

We have got the Fifth Five Year
Plan. We have to implement it. The
production is going to increase; the
passenger traffic is going to increase.
What will happen? If the attitude of
the railway staff is like this, if they
are not going to cooperate in any way
with the authorities, if on a small pre-
text they want to go on strike, what
will happen? How are we going to
fulfil the Plan targets? The entire
transport is being carried by the rail-
ways.

What is the position today? Take,
a very important item of coal which
is a raw material for the railways,
which is a raw material for the ther-
mal plants, for the steel plants and
for most of the industries. Two years
back, it was not sufficiently available.
Now also, it is not sufficiently avail-
able. Now there is shortage or in-
sufficiency. That can be checked.
They do not want to work. The Rail-
ways have cancelled hundreds of
trains. Why? Because there is no
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coal. . All the thermal plants are run-
ning with only two days’ stock. Today
they. have got the stock; for tomorrow
they do not know whether the stock
will be available or not. Coal is being
carried by trucks. Naturally it adds
to the cast. And who pays? It is the
general public who pay for the in-
creased cost. My friends on the Op-
posite say that they have sympathy
for the workers. We have also got
sympathies for the workers. But they
should work, they should render ser-
vices for which they are being paid.
If there are grievances, these can be
discussed. Resorting to strike there-
by causing dislocation everywhere is
not in the interest of the country.
This cannot be tolerated. And if this
position continues, then it is better
that the Railway Board is wound up.
Let them run the Railways as they
like. Therefore, we have come to the
stage where stern measures have to
be taken. The general public is fed
up with this kind of strikes, with this
kind of disruption. How much incon-
venience the general public have had
to suffer. If there is no coal, the
trains are cancelled. The thermal
plants stop working. Such state of
affairs should not be tolerated. (In-
terruptions) Everybody has got the
right, but they have their responsibi-
lities to the country, to the general
public.

I also want to say that the officers
who are in charge should consider the
situation, and whatever grievances of
the workers are there should be settl-
ed immediately and not kept pending.
They should not sit tight and allow
the workers to come to the point when
they will go on strike. It is their
duty. They should foresee what are
the grievances, how they are going to
affect, what are the reasonable things,

etc., . and they should accommodate
and settle them quickly.
Take, for example, the Sholapur

division which was merged with the
South Central Railway, although it
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was to merge with the Central Rail-
way. All of .a sudden, they changed
the decision #nd merged it with the
South Central Railway. Sevem or
€ight years have passed. There have
been requests and representations to
the officers, to the Chairman of the
Railway and also to ‘the Railway
Minister. But nothing has happened.
These people then went on strike for
one month, and the traffic from north
to south was disrupted for one month.
The Government appointed a Commit-
tee of Members of parliament. I was
also a member of that Committee. All
these representatives of students, tea-
chers, doctors and lawyers who ap-
peared before the Committee said that
the decision was wrong and pleaded
that it should be merged with the
Central Railway. In such cases, Gov-
ernment should take a decision
immediately, so that if something
wrong has been done, it is rectified
quickly.

As 1 was saying, the workers, on
small pretexts, should not held the
country to ransom. This cannot be
tolerated. I would say that the Minis-
ter should be firm. The general pub-
Jic are with him because he has to
carry a heavy burden for looking after
the transport, the quickest transport
system of the country, namely, the
Railways. Only I would request the
hon. Minister to kindly look into their
grievances but to deal with them
firmly and he should not be lenient
and such kind of tactics should not be
tolerated any further.

With these words, I support the
Supplementary Demands.

SHRI A. P. SHARMA (Buxar): I
stand to support these Supplementary
Demands for Grants.

SHRI S. M. BANERJEE: But the
hon. Members is reading the wrong
report—the report of the Railway Con-
vention Committee.

SHRI A. P. SHARMA: I support
also what Mr. Banerjee has just now
mentioned.
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First of all, I stand .to remove cer-
tain misunderstandings which have
been repeatedly made by learned per-
song like Vajpayeeji and other friends
against the recognised Federations.
Vajpayeeji perhaps foregts that these
federations became one some t mz ago
and he should also try to read and
understand the reasons why they were
bifurcated and who was responsible
for it.

There are people in this country who
accept certain things only when it re-
sults to their advantage. That was the
only reason. Great leaders like Shri
Harihar Nath Shastri and Shri Jaya
Prakash Narayan put their heads to-
gether—we were also in that came—
and they were brought together as one
federation. Later on, the National
Labour Commission set up a Study
Team which also made a recommenda-
tion that whereas there will continue
to be two federations on the Railways,
efforts should be made by their jeint
working to s@e that ultimately one
federation is brought about.

But I am sory to say this and I
maintain this. Even our learned Pre-
sident, President Giri has also been
of the same view that there should
be one federation, one union one in-
dustry. Then why cculd not we have
it? Is it the fault of the workers?

Vajpayeeji just now demanded that
the Government should demolish the
two federations, as if the Government
has constituted the two fedaratic.s.
That is the difficulty. The Govern-
ment cannot make a federation nor
can they unmake the federation. It is
the workers and, therefore, the work-
ers have decided to work jointly and
that is how it can be one. Even my
friend, Mr. Banerjee who politically
differs with me s working with us in
the * Joint Consultative Machinery.
There is no problem....

SHRI S. M. BANERJEE: We are
disgusted with the JCM.
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SHRI A. P. SHARMA: You may be
disgusted because of your own reasons,
but so far as the working of the
machinery is concerned there is no
difficulty.

My friends talk about one fede-
ration. The most important thing that
everyone and more so, the hon. Mem-
bers, should remember is that there
is no difficulty so far as workers are
concerned. All these problems are
created by these politiciahs. ...

SHRI ATAL BIHARI VAJPAYEE:
Including Mr. A. P, Sharma.

16 hrs.

SHRI A. P. SHARMA: I am not
a palitician. Mr, S. M. Banerjee is
also not a politician. That has been
accepted by the Government, by its
own admission. We are workers still
and we will continue to be workers till
we survive. But Atalji is a politi-
cian. Therefore, what does happen?
All these trade uniong that have been
constituted and formed in this country
are projection of the political parties
in the trade unicn, in the industrial
field. I request all of them including
my own party members. Let this mat-
ter by decided by the workers and
politicians should keep their hands off.
There should be one trade union and
one trade union only in this country.
Why is there only one Trade Union in
Britain? I have told about this often.
Predominently the British TUC is con-
trolled by the Labour Party in Britain.
But the Conservative party never tried
to form a rival trade union, rival to
the British TUC. But here Mr. Vaj
payee runs after ASM Association and
some of my friends run after some
other categories. It is all right for
them to say that some federations
have failed to represent the wishes of
the associations of the workers, But
I wish to make the statement here
that o far as the National Federation
of Railwaymen is concernned (which I
have the honour to represent) we are
the first to take up the cause of
the loco runming staff. As a result of
taking up that issue, a tribunal was
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appointed under the Chairmanship of
Mr. Misn Bhai, retired Chief Justice of
Gujarat. The only difficulty is, the
Railway Minister and the Railway
Board delayed implementation of the
Mian Bhai tribunal award. 1 would
like to congratulate Mr, L. N. Mishra
the present Railway Minister. Mr.
Mishra took a bold step and he did
not only implement the recommenda-
ticn of Mian Bhai tribunal but he even
went beyond that recommendation.
The Railway Minister agreed that the
locomen’s hours of duty should be
reduced to ten hours, in phases, in
four years. The representafives of the
loco staff perhaps —I don’t accept that
they are the sole representatives, but
anyway they are now the spokesmen
of some of these workers,—said that
this can be implemented in 90 days,
that is to say, in three months. The
Minister says that it will be imple-
mented in four years. But these peo-
ple say it can be implemented in three
months. So far as the Minister is
concerned and so far as the Ministry
is concerned they have fulfilled the
assurance. The assurance was that
hours of work will be reduced to ten.
That has been accepted in principle
They have taken the necessary steps
from the 1st of December, this month,
towards the implementation of this
decision.

Sir, a rumour or an interested pro-
paganda is made that the National
Federation is opposed to this demand
of locomen. I want to say with all
the emphasis at my command that we
have never said like that and this.is
nothing but a mischievous propaganda
by interested parties. We are the peo-
ple who have supported those de-
mands. Definitely we é&re ‘not” going
to support any illegal activities or acti-
vities whereby they indulge in vio-
lence and lawlessness where they try
to intimidate and force the workers
to act in a particular way. They talk
about the staff. Now, this is a novel
thing which we hear in this country.
Under the Trade Union Act there is
a provision for conducting a strike.
But everything is given a go-by. And,
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1 am sorry, on thig point I have differ-
ences with the Railway Minister. Why
should they recognise a strike in this
manner. For a strike a proper strike
ballot should be conducted. A 14-days
notice should be given. I have not
heard of this thing in my whole 30
years of association with the trade
union movement. I have never heard
that on tlie transfer of a particular
railway eriployee (may be, that trans-
fer order may be wrong), the whole
railway services have been paralysed,
1 have never seen that Sir.

Some of my political friends, only
to fulfil their political aggrandisements
only to fulfil their political motives,
try to accuse the Railway Minister.

They try to accuse the Government;
they try to accuse everybody includ-
ing the frade unionists and federa-
tionists.

This is the position with which we
are faced to-day in this country. 1
am sorry to say so because, we have
to decide about this—this House has
to decide about this, being a supreme
body—as to how to conduct the affairs
of this country are going to be con-
ducted in future. Everybody, when-
ever I travel, comes to me and talks
about the workers. I have to hang
my head in shame when people say
that things cannot move without these
railwvaymen’s cooperation. Who are
those people who do this? There are
20 lakhs railway employees in this
country who gre responsible for this.
I am prepared to conduct any ballot
or voting on this issue. The railway
minister issued a pamphlet whe.ein he
has written as to who suffers; definite-
ly it is the country. The Railway
Minister tells them that it the rail-
ways run into losses, it is the railway
men who are going to suffer; they are
not going to gain anything. They have
to gain only out of the earnings of
the rajlways. And in this manner, if
the work is being disrupted every now
and then, it will be the workers who
will suffer in the end. I wish good luck
to these railwaymen. What we could
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not achieve for the last 8o many years
through the constitutional approach,
they have been able to achieve that
by paralysing the whole railways by
only a handful of people—not the ma-
jority of the people. And those
triends serve only the loco railway
workers. Locomen are not the only
people who run the Indian railways.
They should understand that there are
2 lakhs gangmen—engineering gang-
men—my hon. friend, Shri Maurya
had already spoken about the casual
workers—whose conditions should also
be looked into. It is just like in our
society whosovere is more powerful,
he wants to get more and whosever
is weaker he is not going to get any-
thing. There are two lakhs of engi-
neering gangmen who are working day
and night. What about their duty
hours? And what about their salaries?
What about their emoluments? Is it
to be assumed by my comrades that
if these two lakhs gangmen do not
perform their duty for the Indian Rail.
ways, the railways can work? There
are, for example, Assistant Station
Masters, Station Masters, cabinmen
and train examiners in the railways.
Can the railways work without them?
That is why I say we cannot have a
categorical approach; always we
should have an industrial approach.
And we have to share the benefits
amongst the whole class of railway
employees.

I am happy that the President of
the All India Railwaymen’s Pedcration,
Shri George Fernandes has also seen
the reason and he has appealed to
these people to restrain from such
kinds of activities. I was coming in
the train to-day and I read in the
papers that it wag not the loco running
staff but it was the locomen who do
the maintenance work of the engines.
Those who are working in the loco
sheds have also given a two days
notice to the Minister that if such and
such a demand is not fulfilled they
will also -go on #trike.

Are we going to solve the problem
in this country by strikes ang lock-
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outs or are we going to solve our eco-
nomic problems of this country by
producing more and more? If we pro-
duce more and more, then only the
workers can share the benefits out of
-it.

Sir, even in the Communist countries
like the U.S.S.R. and Yugoslavia, the
payment is made on the results of the
work done by an employee. (Interrup-
tions) I am telling you here that I
have made a study and then onmly I
make this point. Therefore, I am tell-
ing you that if we, in this country,
want to reach the goal that we want,
then everybcdy will have to produce.
Then only the question of sharing the
benefits will arise. I had an occasion
to visit Yugoslavia in the recent
months— cnly a few days back.and
1 asked a pointed question from the
employe<; about their duties and res-
ponsibilities. They said in ihe same
words as Mahatma Gandhi said
namely, ‘those who do not perform
their duty, do not have any right.
Therefore the duty has to be per-
formed and the people have to be
served. Then and then only the rights
can flow. No right can flow with-
out performance of duty. I have taken
this opportunity to explain this point,
because I want to request my politician
friends, especially Shri Vajpayee, to
see which way we are going. Are we
going to run the railways or are we
going to stop the running of thg rail-
ways? If' we stop the running
of the railways, whatever may be the
problems, are we not going to stop
thereby the wheel of progress of this
country? Thig is the problem that my
hon. friends should understand. There
‘is no question of fighting between two
unions or three unions or whatever
number of unions there may be. Any-
body who represents the workers has
got the good of the workers at heart.
Shri Vajpayee also may have the good
of the workers at heart....

SHRI ATAL BIHARI VAJPAYEE:
What does he mean by ‘may’?
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SHRI A. P, SHARMA: 1 have also

got'the good of the workers at heart.

SHRI 'ATAL BIHARI VAJPAYEE:
He may also have.

SHRI A. P. SHARMA: But the

- Question is about the methods and

means. What method is he going to
adopt and what method am 1 going to
adopt? What means are we going to
adopt for fulfilling their demands and
what means are these friends includ-
ing Shri Vajpayee- going to adopt? Are:
they going to have political exploita-
tion cf the workers? I would request
them not to have it, because that will
serve neither the interests of the
workers nor the interests of the coun-
try. I am quite sure that all of us,
whether we be on this side or on that.
side, want to serve the interests of
the country in which the workers are
also included.

I hope hereafter strikes on the rail-
ways would be a forgone thing, and
we must work and work and also
have our right, and for that purpose
we must follow the constitutional me-
thod of resolving our disputes and
grievances and not indulging in cat-
call-strikes and sporadic strikes.

SHRI SOMNATH CHATTERJEE
(Burdwan): After hearing the state-
ment of the hon. Minister on the loco-
men’s strike, I wish to say that this
is nothing but an atrocious piece of
gimmickery. It seems that the Rail-
way Minister is a prisoner in the hands
of the Railway Board, if he has at all
applied his own mind and that he
cannot take decisions on his own. The
hostile attitude displayed by the Rail-
way Board towards the problems of
the locomen and even when the pre-
vious negotiations were going on, is
well known,

So far as the two main aspects are
concerned, the hon. Minister said that
the assurances had been fulfilled In
letter and spirit. I do not know why
he stressed the words ‘letter and spirit’.
The question is whether the assuran-
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ces which were given had been ful-
_ filled in the manner in which they
.were intended. to be fulfilled.

Let us take the case of victimisation
first. A definite assurance was given
that there would be no victimisation,

.there would be withdrawal of cases of -

-victimisation ang there would be no
dismissal of reversion etc., I have got
here with me a memorandum of the
All India Loco-running Staff Asocia-
tion, Western Railway, dated 5th
December, 1973, which has been sub-
mitted to the hon. Minister also which
catalogues that even the pending cases
and the pending suspension orders
and reversiong which have not been
dealt with. I shall give only one or
two instances.

In the Ratlam division there are 77
cases which are pending under the
DIR, and those cases have not been
withdrawn till today. There are flve
cases instituted under the Railway Act
which are pending in the Baroda
division. There are six cases where
persons were removed or suspended
from duty but have not been reinstat-
ed. I do not wish to take the time of
the House by cataloguing this, but I
find that about fifteen to sixteen heads
of victimisation are still going on,
which have not been withdrawn. It is
very simple for the hon. Minister to
assure the House, the country and the
locomen. But merely saying ‘1 have
followed it in letter and spirit’ will not
do. These are particular and concrete
cases submitted to the Government by
the representatives of these associa-
tions. These matters were brought to
the notice of the hon. Prime Minis-
ter, the Railway Minister and the La-
bour Minister by very many members
of this House repeatedly including
Shri Samar Mukerjee and others. I
would like. to know  why instead of
making a general statement, these par-
ticular cases are not dealt with and
answers given point by point as to
what is happening in those cases.
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During the period the matter was
being considered by Grievances
Committee headed by the Deputy Mi-
nister of Railways, there have beea
fresh cases of removals, reversions,
suspensions; penal transfers filling of
charge-shepts. There has been sur-
renders of promotions and debarring
of promotions even during the time
the negotiations have been going on.
Even recently 70 employees of Ajmer
have not been given the national holi-
day payment of 15 August. I have got
a telegram from Ujjain in which they
say that 5 leaders were arrested for
taking part in the agitation. These
are methods of harassment of staff
being deliberately encouraged and
adopted obviously vitiating the at-
mosphere.

No employee wishes to go on strike
for the mere pleasure of it. In these
days of hardship, nobody has got the
funds or resources for launching an
agitation or strike. They have been
waiting patiently after this agree-
ment was concluded as early as 13
August. But nothing has been done.
Six weeks’ time was taken to imple-
ment the duty hours agreed upon.
Now it is being said that six weeks
were taken to decide how it is to be
implemented. Now they say it will
take 3-4 years. The workers are sug-
gesting methods how to achieve it
within 90 days. They have given the
proposal. One or two or three points
raised by the Railway Board in this
connection have been dealt with point
by point by the railwaymen. They
have shown how this can be achieved,
how it can be implemented within 90
days. But nothing is being done and
they are being asked to work for 14
and 16 hours for four years. By way of
sop, some of the employees are being
told ‘Now your time is being reduc-
ed’. But the others will have to
suffer for years together. This is an
attempt also to create division
amongst the workers, to create dis-
contentment among them. This situ-
ation has been tolerated for 33 months.
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But nothing has been done. Why do
you blame the workers? What have
they be done to be called ‘anti-
social’? If anti-socials have to be
tackled, there are methods of doing
so. Let them start with the Railway
Board first. 1 cannot imagine the
Government of India, which should
be the ideal employer, today castigat-
ing its employees who have genuine
grievances in respect of which a
solemn agreement has been entered
into which is not being implemented
while they are being characterised as
‘anti-social’. Obviously, the Minister
was reading out a statement prepared
by the Railway Board. Although he
read it out, if he agrees with it, I
am very sorry to say that it shows
with what attitude the Government
is trying to tackle the problem. You
call the employees who are agitating
for their well-recognised demands as
‘anti-social’.

Therefore these are matters which
should be looked into. Merely abus-
ing railwaymen, merely trying to
paint a picture that they have taken
up an unpatriotic attitude will not
solve the problem.

I would like to bring to the notice
of the House another thing. It has
been stated in the memorandum sub-
mitted to the hon. Minister that dur-
ing the time the negotiations have
been going on and the Grievances
Committee has been deliberating, the
Railway Board has taken some steps,
some of which I would read out.
One is granting of cash rewards to
non-strikers and giving them undue
facilities in order to create a group
of ‘permanent Dalals’ though many
loco running staff have refused to be
duped by these measures. They are
trying to win over some by giving
a sort of incentive payment.

Then they are trying to create divi-
sion among the loco-running staff by
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various measures; encouraging officers
at the lower levels to refuse to ac-
cept memorandum and settle issues
thus forcing stoppages . of work at
various centres; they are ordering
fresh victimization. I have already
indicated with some facts and figures
that the situation in the eastern Rail-
way has become very grave and al-
though the Deputy Minister was
asked to discuss this matter, it is
kept pending and is hanging fire.
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You know that it is recognised that
so far as the loco staff are concerned,
their hours of duty should not exceed
ordinarily eight hours, but they have
agreed to 10 hours. But that is not
being implemented. The Rajadhya-
ksha Award, which is an old award,
nearly recognised the position. But
it has never been implemented, what
is being done, on the other hand, is
that more and more victimisation is
being effected.

I request the hon. Minister, do not
try to be swayed by the advice you
get from the Railway Board whose
hostility is well known. You should
look into the matter. Do not go by
mere general assurances given by the
Railway Board. We want that the
House should be satisfied and also
the people of this country as to why
you cannot implement the agreement
within 90 days or even four or five
months, if you are already agreed
about it as early as in August, 1973.

Therefore, no rational or reasonable
explanation has been given why the
matter has been allowed to drift in
this fashion, forcing the employees to
go on an agitation which they have
got themselves into for the purpose
of the redressal of their grievances.

o ARM@A W7 qreme (TN
§7) : gamfy wPEm, & @3 A
FIOTEA TOF AT, W IAT FFrAT
U #Y famifesi, § aads FNAAF
fagagr gar 3 1
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qX 2w wradfaa fwTd T e
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W A [F AW AT AwdT w@r
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TR F qrAgE R T & 1 ¥ sw
1 fgfes a7 g @
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¥ awi, o fadfal  #1 , ag
wgy vt oV fad fe ora - ara W
afg-s1fg Q@M a1, AT QLA
9 AE-AISZ 4T, ¥ WMHET Zr
W q, ar W FAMAET ¥ woar
AR T30 &1 oF a7 A f2ar |

# p¥foui #Y fearer #1 foT S
¢ T FomEnI F I I F

o

am R wfte F g §, fagiv
O g7 gdr 3w o sfew w
M T I WRGT G A F A&
T & 1 WIR 3 WA G T A<
Widsfom wwg w, afsdwm
¥ 1 W wreHt q@ a1 s FAAT)

SHRI P. G. MAVALANKAR (Ah-
medabad): While I rise to speak on.
the Resolution seeking approval for
certain recommendations made by the:
Railway Convention Committee and
also on the supplementary demands
for grants of the Railways, I wish
to draw the attention of the House
to some of the important point cover-
ed in the Report of the Convention
Committee. In para 76, the committee
have clearly mentioned the unsatis-
factory state of railway finance. In
conclusion, in para 80, they say:

“The railways are likely to incur
a deficit of as much as Rs, 167
crores during the fourth plan,
whereas the original anticipation
was for a surplus of Rs. 119 crores.”

In spite of all these difficulties, in
para 81 they have said:

“The committee are also aware of
a persistent demand being voiced
in Parliament and outside. for pro-
vision of railway facilities in back-
ward areas including conversion
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_schemes in the interest of develop-
.ment. The railways have also been
pressing their request for relief on
account of the social burdens that
they have to bear in providing
transport in public interest even
whepn it is uneconomic.”

So, this is a very difficult situation
and the railway minister is on the
Jhorns of a dilemma. On the one hand
you have additional loss due to a
variety of factors including strikes,
.destroying of railway property which
‘becomes the target of demonstrators,
.etc. On the other hand, the very
people who are demonstrating want
new railway lines in backward areas,
even if it is uneconomic. While 1
appreciate the dilemma of the hon.
minister, I suggest that railways, be-
ing a national organisation, need to
be looked at from a certain national
outlook. You should not take a
partisan attitude. 1 appeal to my
friends on this side of the House not
to look at railways from a narrow
_political angle. We should look at it
from the angle of the benefit to
society as a whole. If the fault is
with government, by all means let
us criticise the government. But
basically, it is wrong to look at it
from a narrow party angle. We
must look at it from a national angle.

The time has already come when
we should be thinking on the lines
of merging the railways with the
general administration of the Govern-
ment. We have two budgets in Feb-
Tuary every year—railway budget
and general budget. Why should we
continue this old British legacy after
27 years of independence?
shall we keep the railways as a sepa-
rate identity from the rest of Govern-
ment? With this separate identity
of the railways are involved certain
problems including loco strike etc.
The railway management have been
Tooking at the problem from a special

How long -
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bureaucratic angle. This House has
repeatedly said that Railway Board
needs to be very radically reoriented.
It is a white elephant, a legacy of the
old colonial administration. The
bureaucratic behaviour which the
Railway Board suggests is not in
tune with the changed circumstances.
You cannot tell the railway emplo-
yees, “You cannot do this because
you are citizens of the country” and
at the same time behave with them
as if they are under some big bureau-
cratic machinery. I endorse the
appeal made by Prof. Parashar to the
employees, but if you really want
them to feel that they are a part and
parcel of national development and
they have a sense of involvement,
you must take them into greater con-
fidence. As long as the white ele-
phant and separate identity are there,
1 am afraid railways will be continu-
ously faced with the kind of problems
with which unfortunately they are
faced today. I am very glad that
the Minister has come out with an
Appropriation Bill in which he has
mentioned a sum of money, though
small, for staff welfare. I hope he
will go more and more in this right
direction because, unless the ameni-
ties and facilities for the staff are
properly looked after, we cannot
expect them to work for the welfare
of the country.

1 am very happy that a sum is pro-
vided under item No. 14 for the cons-
truction of new lines. We have been
assured in this' House that the rail-
ways will take up the construction of
many new lines, like the Konkan
railways, which Shri Dandavate had
been demanding. We from Gujarat
had been demanding for a long time
the construction of Bhavnagar-Tara-
pore and Kapadwanaj-Madras line in
the Sabarkantha district. Then, the
Ahmedabad-Ajmer-Delhi metre gauge
should be converted into broad-gauge
and it should be extended to Kandla
in Kutch.
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It is good that the railways are
spending a lot of attention and money,
more of attention than money, on new
lines. It is a good thing. It only
means that in the short term period
yoy must see which are the areas in
which you can legitimately make
economy in terms of operational
cost. Now there are certain railways
which are running on uneconomic
lines while there are some other lines
which, if taken up, can give good
revenue. Today there are thousands
and thousands of people from UP,
Bihar, Bengal, Madhya Pradesh and
Punjab who are living in Ahmedabad
and other parts of Gujarat. If they
want to go to their native places,
they have to go by the metre-gauge
to Delhi and from there they have
to change to the broad gauge line,
which is certainly a much longer
route. Suppose there is a direct line
connecting Ahmedabad with Kanpur,
Allahabad and Varanasi, it will help
these people to go home by a
shorter route. Bhri Vajpayee said a
little earlier that Governn:ent are
doing certain things in U.P. only be-
cause of the elections. If that is so,
let us have more elections in every
State so that at least in the name of
the electioas the people will get some
facilities. In the case of this route
algo, since it is being connected to
some towns in Uttar Pradesh I hope
the Minister will kindly look into it
early. If there is a shorter route,
more people will go to their native
places more frequently and the rail-
ways wil] earn more, ‘apart from pro-
viding some facility to the people.

Finally, coming to the strike by the
loco staff, there ‘have been strikes in
Kankaria, Baroda, Ratlam and other
places because of which the atmos-
pbere is vitiated. Even though some
assurances are given, somehow they
are not hanoured by the Government
justly, speedily and sanely. I appeal
to the Railway Minister to make
efforts to end thig strike at an early
dite in the interésts of the nation.

Comm., D.S.G. (Rlys.) &
St. re. Strike by Loco Staff

The Minister should see that the
railway employees perform their
duties in the interests of the economy
of the nation so that while the gene-
ral traffic is not effected, the economy-
of the country is also not disturbed.
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Ao S F AR § FEAT RO~
Fwem ST A WAT | ey Ry ¥ W
AT F1 o 32— fear Gw A
=TT § S AT 96 & AT Agreez—
TITT WX VI F AT g
fasd s &1 o wFAT g Avgew
WA F qTH T , 4R, FiFqqre’
2 A mfear &7 § | Jigr R At =T
qafeq ArET § 9Yeey § | Y qEAr 8
# AT T g § w8 fawm i gar 2
agt faqer wraT § @f s a2 guEey 8,
afemr 31 #7 o 1% avg & Sgw @ gy
T &) fRT I F AR A 9 A
ST § A1 w1 qfedrw FFT AT WTAT
JFIF AW 31 7 Fed £ fr dfF agi ax
g ardw Aafd = faw gw agt
qUFW AGl FL Hed &1 gAT fA
& &l F1 awe W @ AT FEr
97 IME AT T | FE TE Al
F gam ¥ fuer  fi # R d
aqr Hdt wgRT A fagHr arv arEtga
o fear ar s 9t e gEr difer Aa
Tgi g7 afg Teq HYHEIT ArIETER 4
# 19 Iuey A U AT 89 AgT W
Y73 AT ST Y Ffwrw w61 | F gy
At #E A7 qF wGEA F fearar
aigar § X GAT FIAT § SEAY
q7% q 39 |

us qra qA a8 frigw A g 1w

fagy fedl & ag agmr foa war §—
oW at §T gTA I9 W g——afwa
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IO 9 Y g FFTAT (64T (AT W
FEAX Fyara F wieat a7 F A G
&1 I o mfear A DN F A
fezelt & wewary, foedT ¥ T, L @
HITE, WIT AT § FADAT T FEET
mfgar wwN § A ST S mient
JT g § Fomd mrw A 437 &, forer
a9 91 AR wEws  s@ & 6y
T TEATE, IT FAAL IFERT Y qT
F frar anar § | @ IER ¥ w9
wrfear 4T % <@ § foe & W JaT F 7
T AT Y T} 1 T wE A A
frde & i oy smaa 1€ uY & /Y
A & AfeT NT0 wET | T T WY
e s =fe | e oY B mrfeat §
I %1 fawge ag 74t fFar o Sfgd
S FTH AT 50 a1 100 WF ¥ T2
& agi wfsgy a8 a=t § O o
®T TT THATE 1aT & | TS IT AW $T
TEHAE FT T FT FT T A WET F7
514 T AMEW |

TF A & @Fg ¥ § AR frde
FAT AR | WA @AW ¥ A
% UF Arme LT A0 o= & 1 & swgar
g 98 MEY g F I AR WA IF 7
9T {IT § NgE T 6T Fr9w 77 |
g TE @ § T T A |
/1 AT FOOFR N @ gAA
7 7 I e &

g A & T 5@ AT F) FEAL
wTgar § R ST gEaTe § 99 e ¥
Heft oY wgwd ¥ A foret ° A F7
WA TA 7 & AeqGT TGN BT IATT
FT QAT FAT T24T | 57 WA & &Y
- & QAT qTT FACT FL@TE
MR. CHAIRMAN: There is a very
large list of Congress Members still

wanting to speak and at 530 the
Minister will be called. So, may I

2795 L.S.—13

Comm., DS.G. (Rlys.) &
St. re. Strike by Loco Staff

request that each Congress Member
may not take more than three minu-
tes?

o T qEmE (TR
gau qgr feqr w7

wAmfa WO : wWT qg AR
TR E I " q gq W Hag
7 fomr € 1 &7 fae | & i a@
Facg & |

SHRI A. K M. ISHAQUE (Basir-
hat): The hon. Railway Minister
made a statement in this august House
on 13th August 1973 regarding the
strike of the loco runnning staff on
the Indian Railways. He informed
this august House that there has been
an agreement arrived at and he
enumerated the main points of the
agreement.

One of the points of the eleven
point agreement reached with the
striking people was that no strike will
be resorted to within the next three
years. I want to know from the hon.
Minister as to how it happened that
within three or four months from the
date of that agreement, there has been
another strike or a threatened strike
by the same people. Has there been
any allergy on the part of the rail-
way management to implement the
terms of the agreement? If the terms
of the agreement have been imple-
mented, then why have these people
threatened a strike or have gone on
strike? If there has been implemen-
tation of the agreement, then what
steps is the administration now con-
templating to deal with the striking
people? I want to know it from the
hon. Minister if there hag been im-
plementation of the agreement both
in letter and in spirit ....

SHRI DINEN BHATTACHARYYA:
They have not implemented. That
is the trouble.
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SHRI A. K. M. ISHAQUE: The na-
- tional Commission on Labour has re-
commended that there should be one
union, one industry. This recommen-
dation has become more necessary
for the country in view of the des-
tructive attitude taken by labour in
all spheres of economic life of the
country. The other day two groups
of railway men quarrelled among
themselves and that led to a strike.
Nobody has heard of such type of ac-
tivities in any other part of the world.
till now. They held the entire na-
tion and the country to ransom. This
is the attitude taken by the workers
but yet no trade union leader con-
demned that attitude on the part of
workers. Of late there is a tendency
for everybody to become progressive
or ultra-progressive. They don’t mind
if by their activities they destroy the
economics of the country. We are all
earnestly hoping that the lot of the
workers should go up. But if therz
interest here clashes with our national
interest, we for one will certainly opt
for the national interest. None of the
trade union leaders condemn this.
They destroy the communication sys-
tem of the country. But nobody con-
demns this. Of late a parasite class
has grown up in the country who
have taken into trade unionism as
their profession. They don’t have
ostensible means of livelihcod, yet they
lead a princely life; they have thcir
own cars; they live in luxurious build-
ings. There must be some stoppag?
somewhere. We cannot allow this type
of trade unionism to flourish and
destroy totally the economy of the
country.

‘I was going through the list of agi-
tations that have taken place after
the agreement. The agreement was—
for the next 3 years there should not be
any strike. What we find is this, In
September there were 25 agitations. In
October there were 30 agitations. In
November there were many agitations.
In December, upto 6th, there were 15
agitations. After the agreement which
was reached in August this year, there
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have been so many agitations which
have taken place. None of these so—
called progressive leaders condemned
these agitations. They should know
that they should not hold the country
to ransom.

The people who are going on strike
now do not draw Rs. 200 or Rs. 300
a month. They draw Rs, 700 and
over a month. Some of them even
draw Rs. 1,500 per month. I do not
know how these people could deserve
sympathy from the trade union lea-
ders. My friends’ crocodile tears will
have meaning if only they express
their sympathy for those who draw
Rs. 200 to Rs. 500 per month. Then
I would have understood it. There-
fore, Sir, let us give them a call and
let us also warn them that they should
not take this country into ransom,
they should form one union, and there
should be no demand for categorywise
unions. Thank you.

17 hrs.

ot W Q¥ (I0gR) ¢ wwmS
TERT, A A A A § 1 ¥
et de AT & T8 FAT AL 9T
e ¥ ¥ gud fag sore freRs |
o 3 ey AR AT AT, WA HSTAT
F T W FAR AT FEATSH qgi
G ¥ AT S FA X I qF
T, I AT g Y 5 g9 90 W1 @
&, g ForSR e I & g wT e
AT g 7 4T | T A TEEqT 9
ufawrfEt F g @ Wa FaArEt
¥ foq & w7 1NN TWH AT T
T gRY § | gH A wAT F T

T AT TCE Y 9 7 F AU Iy §
afeT § Fg7 § ug fwwmess afaw
& & o form & sy Fama wE AT
o A 4 Wk § o afew W
e &% @T ¢ fow #5179 9N
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ARAFRACIE L | ATRE AT FIoW A
TEwET H{ & Wi wedw w3
w4 fF 700 913 F% FIAA gEA
F IR &1 I F1AA Qv wfey 5
FeAME § F F AR JA4HT A0 BEH
o & | w@AA w0 F 7 A qrwar fiwar
a7 TG ST N FT AA §, A
a1 I F7 JaqdAz g1 @ e, i &
Atsfat & aff s w@r g, S &0
frgrar s vgrd 1 gmer fear w0 @
2192 # Q@ gsfefgam @R
Dwrg 1w e wr fawma
R TR CLE S S
g fadr g e gmer SYaxs I@ are(
foady @rga & wfeqi § wa diwa g
™ o A Nraewm @
w7 qif9d 3w & T g7 wr & 7 faa
FAIAT AT F@ea@ g Sadr qg
WY 7 47 | AEATa qdt S w AE
qar & gaeat o favm & Ja afed
st g gifed e v feqfa &1 T
3| & ff g ug 5§ fragnaa g,
qg T wgd & | § HoAl wiw & @Al
g fs feqf aga T & | @
ga® f& flomgsr Ffma s\ €
wR I& F q@ B ogwW W
ag ragie | Fug Tgar gfv 199
TAIEd & A9ET @ § F)
feare  fwar s 4 & w
a1 T3 K &7 FHG T F1 B ATKHG
Y, T4 AT A T AT HC AT qG AW
g3ger  h5aT gar =i, Wk fad
fafoam &1 7@ & F¢ F g
o YT A T gy | €8 qwhe
¥ T F) frarday & faq g w81
St ¥ wftw @ e fuadz &1 qdwr
BIE F¢ F AN F qq FifAX qg I
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T G § ST AN AMaAT w3
) ¥ wgrng feew @ wiar
7 A IW ATE T BSIgFT IgATE
& w7 § Ivwr WV eqr Gify G
EFoT vt 2w s @ s @
SHRI B. V. NAIK (Kanara): S8ir,
on the question of strike, much has
been said already and so, I would

not like to burden the House again
on that.

I feel that if it is a solidarity of
the working-classes motivated by
our friends on the other side, particu-
larly, by the friends from the Com-
munist Party (Marxists), to go on
strike because of the reason that
there is a lock-out in respect of the
Indian Airlines and if it is a strike
for establishing the solidarity of the
working-classes, then they could have
given a day’s token strike call. As a
matter of fact, this is a strike which
is unheard of because we are quite
conversant with the technology of the
workers. So, this is not fair to do
this thing.

I would say that while the trade
union leaders should not be denied of
their right to its own livelihood, I do
believe that the trade union, which-
ever is the trade union, it has politi-
calised to that extent that it harms
the interests of the workingclasses as
such. The trade union to which my
hon. friend, Shri Vajpayee is pleading
is also guilty for the simple reason
that he represents the Mazdoor union.

SHRI ATAL BIHARI VAJPAYEE:
Is the INTUC politicalised?

SHRI B. V. NAIK: I do appreciate
the sentiments expressed by him.
Therefore, I say you should depoliti-
calise the entire trade wunion. They
have given the clarion call from thé
position of responsibility he being a
Deputy Leader of the Opposition. That
is your daily bread and butter. (In-
terruptions) You better ask the cham-
chas in the trade union movement and
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you will be able to know where the
butter is.

Coming to Demand No, 14 I find
only two lines for which a token
amount has already been expended,
namely the restoration of Pratapganj-
Forbesganj metre gauge line, North-
Eastern Railway and the restoration
of Bagaha-Chitauni metre gauge line,
North-Eastern Railway. Both of them
are situated in Bihar. One is to help
the river Kosi and the other is to
help the river Gandak. Already, ex-
penditure has been incurred for new
lines. I do not think that it is only
a matter of coincidence that the hon.
Minister also comes from Bihar.

AN HON. MEMBER: Mysore
Ministers also had done the same
thing.

SHRI B. V. NAIK: We have no
quarrel over this. The backward
areas of North Bihar have been cry-
ing for attention. Bihar is as much
a part of India as Karmataka is, in
fact, much more a part of India being
the land of Buddha and others. I
hope that the hon. Minister will also
remember that we have been waiting
for a hundred years for the west
coast railway, and not a puaisa has
been spent on this. From the recent
information which we have collected,
it will make the entire west coast
and Delhi nearer by about 2000 k.m.
or so for ten million people. The en-
tire amount of money spent from
Amta to Dasgaon is now being spent
by the Government of Maharashtra,
and not a paisa has been spent by
the Government of India, and there is
not even the question of earthwork
being done by them, because even that
has been taken up as part of drought
relief work. This is an essential
point, so far as we are concerned. To
say that the entire matter is engaging
the attention of the Planning Com-
mission is not adequate. As we have
urged time and again, it is not a poli-
tical issue at all. We have the most
natural harbour of India at Karwar
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but the shipyard project there is going
overboard, because the expert com-
mittee under Brig. Narula has said
that since we have no railway lines,
we cannot have the shipyard there.
For the same reason, they are not
giving us a major port also. The ab-
sence of a railway line is thus prov-
ing as a handicap. I would request
that the hon. Minister of Railways
may give a fresh look to this very
early and he may promise something
about it.

ot Mo gao frardt  (WTeRisr):
qaTafa o, T9 g7 & 99 W9 ¥ gy
¥ 9t At § w7 sx QT arfedsee
DT E, AfFw TF o T feddee Tl
T g AR AE WT @A AT A
W3 ywET @i T 3 5 5%
HaAY AT T A€ F WIET ARFT TAR
¥ 33 < Al @ WI A @
FIIE ITF AT FT T GAT R | WA
% Faay wrgor g frdY ¥ 7 aman
fF gl g 3494 gT @ W 9@
U wrss g ST F Haw ¥ oawr
AT =g Al s AS g Ay,
WA F A gEE A8 Wy | =
Wiy 4ff Fedr d fo FHIQ W
FT &1 A FL Afea qaterg od afes
gafad Jadr & f5 @ F7 giar
g | AWt F1 ag gfaar 78 R
Y T w7 afgeETe AR FE AT 39
N AwEAr T A | NI § SE
¥ o ufrs TRA RN geTEAT § O
o G zafad §rm fe S & amar
A 7Y gfawr 7 &, A o qre
# gfar gt ¥ Y o S=aT F
fea & fgams ®TeH 7@ & IAH
- O FUX T FE I
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gar Y wifed | CE-we F wd
? fF S & fga & fgams oY w0
7 A e g 1 S
et #1E wrewe ¥ Y A wmar )
g AT A Ay S A wAEy
TR § | TT Mg WA THATES A A
X ¥ A 55 0% wefwg) 71 92 &=
W A @ FER W WA AT
TN FQ@ E ST F q@ QA

qUE  FT & 2097 3T FHSTAN

F g ¥ gaad g ) o
qger St TF faw gl W@ 90 S¥O%
N guwEr A1 fr WIS F AR
Fy gfgar w= g A § | WIOR
arfed fir wg 93 QA F 0w §9 ¢
S @ w2 fE S A gl AR A,
e sFC & T glaagEs  amar #3
aRy §, oWY w s SfEd s
T gy ) W oag A e e
IR F1E g7 faw T a7 IHT R
T 9T | W AR WS § R WA
T 9 AR | BES F AT FF
S afeaiaagrad § TR
Iy fFaT T WY R W
frw fw ? oo oiw @Y @ @ &Y
AT &Y Y ¢ e W ag g aw
Efr o i Y wEE ¥ AR R
T F? f oW Y A ar e
i SR RO SO R R
e T s §1 R
St wfuwrd ww @A fF ss
FOT AN F @ gnr ! FEw
TR TP ¥ w4 ¥ & @

Res. re. Int. Rep. of AGRAHAYANA 26, 1895 (SAKA) Rly. Conven. 362

Comm., D.S.G. (Rlys.) &
St. re. Strike by Ldco Staff

TE & 1 (Swrv) W I BT M T
qrit @Y § o 39 fr frad gr ey
8ol o A ey
€ e § Wt St 9 ) 79 WE
FHfEl &Y g T ¥ F 9g @A AW
213few & qwear § fo awmwr o
¢ f5 % W F AEATEE B AR
T WEF & faems g 937 | 99 a%
AR TEr AEY G AT a9 T8 fqwfaar
TE N T A & F qwaT E fe e
Rl St 1w WX T AW W
qHA FFATGEAT | ag IS QWY
T YF e § Afe W omEr Wy
T BT | L

NWE EIag it I 2 fis
IR T 7 oY o & Faer | §Y e
St #1 5@ daw #§ fag Y o ot fiF v
T qY EY T § 1 Y " /e &
am #4 E fomn | BR A JF TGS
F FE! QAT AT e G | AW 79 Y
Iy g fr omfedt & awrd @
‘M ag W gy & f5 SAEr AV
@3 ¥ W fay a3 weer faw
o= " 3 5 Jefor = @ aiede
g1 M9 9w AN B ag FWIAE
qg T4 WA & (% 10 qAD(AleEs §,
fipg 0= W3 =1 T 94T T 99T
3 € 1 A A Fahifw &y %
TR 1 AT WY ASBT T FL IEET AW
FrATwwr AR, o F am «w
THTAT A QY. AY arteT §), O
ARl #7 w0 A Fefor 7 € | qEAT
¥ maedre, AT I AR F %
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[m#’to@ofﬂﬂﬂ']
# at ¥efar givle @I T §
afeT A W a1 @ wehe
T[EEd FI@M YA WA
afgm # AT ATETE | 9 WT A
AT g FXRE O IWH A MY &P
WIFT RN TN RETN
TR 1S FAAT A | ARRETE ¥ JHY
YR 7% I9 [T defar § ar fwdr
G FAC FA F AT I€Q@ 2 |
IEAT N TR B DA | woT EF W
wgi e TEfR N E, Al
N g s F 8, SfET @Y
& 9T R A g AT § @
FHSA ¥ A &, qgf AW gAY FY
TIXNE | G AR AT AT IEE W
59X TIE @A £, e 8 F FRig |

=t TmReaT x¥@@ fog (oww ):
Hy oY aC a8 F AU GAT
SeR Fgr g fe 3 fmr e w®
wferama g | A A aFarg | 2w
¥ forg WY o oF fon @@ § 1 W
ATEA 9T Wfeai g TR o §
A w feafa aar & gl T=FC -
A AEE & dAr S gk g |
wr fmlt fw AR B wevae
# ol A TR AN A IEw
|1 g gR, THET HH AT
Feaagi 2 1 9E i AgET giat
IH T @7 % F fAg A qrer
A TR ¥ Y W IR A, wEAT TF
Fogmadt o ¥ &« qmwar
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e ReE mamar § @
A B WA R FAr g
7 R fmm ¥ w0 @ oA
AR § I A FTHATHY GH B GIFAT
T aTaRAMFT A v § S @A
FWWE FQRE W A § far
g ¥ W I@A E T F FERAT W
T AT gH | & ) I Am Sy
FH FW § T FT@MET F T9T HIAY
SAfawr FT TR @ &, qTSY AR
FW &, AT AT G AT FQ@ &, I
AR R AT G | T H YRR A
oty g I A § faaet we
AR F FW AW AN 9T FAATLS H
q A Y WAEREIR
agt F @ Y WE fawm § aga ww
FA & A & oY F7 F@ § AR AET
T FTH FIA I QY AT ST § SO Ig-
q3g @1 T QT IF WEAT I & | JA*
HHES § 91 9 faa FT 7rdo go Ao
I E I F Y STIRT TAEATE WA AA
i agi§ ) e sy dafus argar
WA A IFF  weggT ad@
T frar g A @ s M@ H )
Fampar g f5 g qwT OF
firavsT W | TR ¥ T FA I
w9 & qrg-ang g AW F W) ¥ AR
¥ o W wifgy ) F wwmar g fE
T gA oAt fFar A gaR |y gedt
TEY Y AV W FT FIH ST I ATET |

faow fedl ow 2w & w9 #Y w47
ot 9T " i foafa v @ arer &Y
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" ww gR W A wERw
"oy fery e g YA s
sorafss awgal, s ¥y wrfar
o Sl F A fAeee & s
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ok W fawm ¥ s @ qI A
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TNar § A o AW ® oA
AT & FET SNCAT | FRO AT ARA
T ¥ § IfowawyagR A
o€ Aod g ANATE E
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g 7

9 M FCF WA w7 O§ o
SRR g fs Wwd fawm & s
T T AN HI AW WA 1 dgw
aA A Aar § Afew & awmarg
ITHY GIATE T § WEFW I AR
E Mgmmameam § Wwaw
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TAY g1 AITH TE TR N
¥ o § ) Q¥ AW *T ST A,
ST I AT FA AT T ag
WY 9 HFATFAT |

faary ot & wwor FY FgArg)
GIAMFTAN GE & | KA ST *
WO Ay AR AT g Wamr
¢ frat 2w Aamaw s«
AT & F AW €F & Fefar
W Y Y § gl T A T ™
N FWE I Ffawg a@ R
A &1 WY AW ag Ag g
53 § A 39 ¥ e ¥ Wt wgar
ﬂ'le'&l

17.19 hrs.
[Sert K. N, TIwaRY in the Chair]

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. i Sir, I
participate in this debate at this stage
only to make two points. The first
one that occurs to me is that at the
root of much of the troubles that the
railways seem to be facing is—

SHRI MADHU LIMAYE: The Rail-’
way. Minister!

SHRI SHYAMNANDAN MISHRA:
The whole Opposition would perhaps.
heartily agreed with him. An analysis
of the present stuation shows that
there is dissatisfaction and discontent -
among the railwaymen. Naturally
the question that arises is: what is
being done to bring about satisfaction
and contentment among the Railway-
men. We have lost a record number
of man days, Never perhaps in the
history of the Railways, after Indepen-
dence, hag we lost so many man-
days. What exactly does the Govern-
ment propose to do about it? What
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have the two Railwaymen Federa-
tions been saying about it? What are
the points of difference so far as the
Railway administration and the two
Federations are concerned?

Before I make the second point I
should like to make it clear that, gene-
rally, I do not want to refer to any
individual case in the services and if
I do so it is with utmost reluctance
and without any ill-will or prejudice
to the officer concerned. It has come
to my notice that there has been an
irregular promotion and extention of
service of the Deputy Financial Com-
missioner Mr. Bhandari. He may
be a very good officer. I really do
not want to say anything against him,
but it has been brought to my notice
that the Financial Commissioner Mr.
Sundarerajan was to retire later in
the month of December, 1973 and the
Deputy Financial Commissioner was
to retice in the month of November,
1973. Maybe Mr. Bhandari’s services
have been excellent and his record has
been impeccable. But the person who
was die to retire earlier had been
promoted to the post of the Financial
Commissioner. He had also been
granted two years’ extension. One
would like to know what factors
welghted with the hon, Minister in
granting him not only promotion but
two years’ extension, although he was
to have retired earlier than the Finan-
cial Commissioner?

These are the two points on which
1 wanted some clarification and T am
grateful to you for having given me
time for it.

17.25 hrs,

STATEMENT RE. FIXATION OF EX-
FACTORY PRICES OF LEVY SUGAR
OF 1973-74 PRODUCTION

THE MINISTER OF AGRICUL-
TURE (SHRI F. A, AHMED): Tak-
ing into account the revised Cost
Schedules recommendeqd by the Tariff
Commission in its latest Report (Oc-
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tober, 1973) on the Cost Structure of
the Sugar Industry, and the estimated
duration of the crushing season, re-
covery of sugar, etc., the Government
have revised the ex-factory prices of
levy sugar of 1873-74 production in
the various zones as required under
section 3(3C) of the Essential Com-
modities Act, 1955. Sub-section (6)
of section 3 of the same Act requires
that every Order made under this
section should be laid before both the
Houses of Parliament, as soon as may
be, after it is made. Accordingly, I
lay on the Table of the House a copy
of order No. G.SR. 522-E|Ess. Com!
Sugar dated the 14th December, 1973.
[Placed in Library. See No. LT-6024
73.]

These revised prices should have
normally resulted in an increase in
the uniform retail price of levy sugar
for the consumers all over India by
about 10 paise per kilogram. The
Government of India have, however,
decided to maintain the consumers’
price of levy sugar unchanged at the
existing level of Rs, 2.15 per kilogram
throughout the country by reducing
the excise duty on levy sugar from
26 per cent to 20 per cent ad valorem.
To oft set the loss of revenue arising
consequently, the excise duty on free
sale sugar has been raised from 30
per cent to 37.5 per cent ad valorem,
which is the maximum permissible
under the Central Excise Tariff.

A reference was made this morning
to lapsed quantity of levy sugar being
diverted by the Food Corporation for
sale in the open market. Under the
existing instructions, lapsed quantities
of levy sugar are taken into the Cen-
tral pool and re-allotted by my Minis-
try only as levy sugar and not allowed
to be sold as free sale sugar in the
open market.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Why does mnot the
minister express regret for not having
come before the House earlier witt
this notification?



